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i 07.01.2008

f 1 —
i Heard Mr.M.Chanda, leamed counsel
appearing for the Applicant and Mr.G.Baishya,
leamed Sr. Stonding counsel for the Union of =
_Irﬁdso, on whom a copy of this Orgina

Application has dready been served.

b the claim of the Appliccnt@o get Special

- Duty Allowance efc)hoving been tuned down, -
the Applicant has filed this Orginat Application
U%der Section 19 of the Administrative Tribunals

Alct, 1985.

{
]

This case is admitted. Issue notice to the

R&-:-spondem‘s requiring them to file reply. |

! Callthis matter on 22.02.2008.

{
‘"%{/L/ - %

{Khushiram) (M.R.Mohanty)
A@ember (A} Vice-Chaiman
i
i
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22.02.2008 " Ms. U. .Dutta : jeamed counsel

appearing . for the Api)ﬁcant and Mr. G
Baishya, 1carnsd Sr. Standing Counsel
appearing 'fohxr" the Respondents are present.
Mrf_ G. Balshya counsel for the
Rcspondents wants four weeks time to file
-written statement. Prayer is allowed.

. Call this matter on-24.3.2008.

Member (A) -

t

L
e :
24.0:?.2008 No written statement has been
AR filed as yet in. -this case -by  the
’ Respondents T P
o Cail this matter on 25.04. 2008
L awaiting written statemexlitléfmm -the
o Respondents. i ‘.

im
} .2_.4.0_4.%0@8 Three weeks time’ granted to file
written statement.

?  Call this matter on 16:05.2008.
(M R.Mo anty)
. " Vice-Chairman
"+ nkm

|
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wowe e B 160520082 Mr ~M. ~Chanda, learned Counsel

. seeking permission

the " Respondent Department,

appearing for the Applicant is present. Mr

'G. Baishya, learned Counsel appearing for

who is
present, has filed a written statement in
this case today. He has served a copy
thereof to Mr M. Chanda in court today.

In course of hearing, the Advocate for
the Applicant has filed a memorandum
to withdraw this
Application and has also prayed for liberty

to file a fresh case.

Having heard the learned Counsel for

~ both the parties, this case is permitted to

nkm

be withdrawn with liberty to file a fresh
O.A.

This O.A. is accordingly dismissed

. being withdrawn. No costs.

~ Send -copies of this order to the
Applicant and 'to all the Respondents in the
addresses given in the O.A. and frqe copies

‘: be supplied to the learned Counsel for both

the parties.
(Khushiram )
Member (A)

1

{(M.R. Mohanty)
Vice-Chairman
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Mication, the applicant pravs for the following

a shall not he a bar for the réspondents for

| .
G&F 848933, ccf 848334, Lok °489?’

"t 12 . 0% . ,
G RO, Guwahati, -

a atxvae

stx agrafas afadm
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o No. 25-8/83~0W.
Government of India
Minlstry of Water Resoumress
Gground Water Desk

New Delhi, the 29th Oct , 1085

' l oL | i’;}’-i giafue. LT T
To - | Cenural Avmiistiaine Tiipunal

ghri Kall Prasad Pdndy

Member of Parliament - 3 1 DEC W

2- North. Avenue,

New Delhi. o o NTIgTEY FA Ty
' A i l'IC‘1

Subjecte= Reconsideratlon of appointmauu of—Hired—s
Kumar Dubey Ex-Cleaner of CGWB.

ava0 as T

8ir,

I am directed to refer to your lebior
dated 10tn August, 1985 eddressed to Shri $.K. Misva
Superintanding Bngineer; Captral Ground YWalter Boayd,
HeMa 19, NL“lﬂabad on Lﬂ=aPovb sulhjsct and-to say .
that the matter has been considered:in the Ministyy
and it 1s not possible to. rbgonsidar the appolnts:

" of Shri Sunil Kumar.Dubey -becauss ‘hiB services aE
terminated because‘oftnon~compiiance*of 8s 3Pnt1u1
requirsment of hisgappointmunt 1.8 sponqorﬂhxr o

his nams through the Emp3oymenL Exchnngee It is.
however requested that Shrl Sunil Kumer gubny M
be sdvissd to. applf Ansrespoénse Lo any vecancy
¢ilrcular from the féntral Ground Water Boaril o
then nis applicatijn con . be voxs‘darad qlonaa 4l
oth@ra*rﬁar Lne}nlesoj.:-. :

P

Yours faithifully
A ]

e e amms e U
.

;
¢
A
. -". P
W -

N {Bushma Nnbh)
Dty Secretary to b

L ot oo




l‘ -/ | P L Grwe hict Bench 1 ’
a4 Y«x . l_______.__#__,_,_______——-—

R 7
— ‘8 - '
H

)
e e bigpe

Touuusl

. .Government of India
i wrETel RS

NHIV, Faridabad (ﬂaryana)

- ~ Dated : . i“mﬁm
OFFICE_MEMORANDUM .

' Shri/ﬁmm. Sunil Kumar Dubey is-offekred an

appointment to a2 tempora -‘ﬁdst’of“*' M m;n; in the
. o % ! o R . =
office of the"EPE" %"‘%"Div' ’ _

Gaubhatl . - on the pay

- [T3s stiets sves® 4o J‘ihh@xut@—%

oo Cential Acliuntedne REGISTERED ) :
e | o6l ~ No. 17-24/86-Bs bt o
. ] 7 1 DLE

Central Ground Wate? Board

of Rs._ gfa/« 1in the scale of 950-20-1150~EB=25=1500
: _« The appointee will also be entitled to cdraw
dearness 2nd other allowances at the rates admissible undnr

Tulcs and o-dexs governing the grant of such allowances ih
, 7
foro> from %ime to time.

/
2. . “he other terms of appointment are as follows :-

i) The post if temporary dnd is at present sanctioned

unto %, but is likely to continue. The claim

of thz candidate for permanent absorption will be

tonsidersd ia accordance wsth the Rules and o»yders
~on the subject.

11) e will b2 on probation for a period of 2 years from
the dafe of his appointment, which period may be

Al Az

ctina is takén by the competent authority

Lo L. peried St shall be e~ o have beep extended
o until fForther ~ordans. ‘ '

_1i1) Tho appointment can be terminated at any time without

. rotice and wi*ihsut ~ssigning any reasons during the
. Perind cf poaontion.. After the expiry c¢f protatinn
i, Pexiced hie sorvi-ae mav be terminated at any time by
! giving cre minthis hotice and without assigning any
- reason thevwee:, he avpoeinting authority, however,
reserves the right of iterminating their services of
the apnmointes firihwith ar before the s¥piry of
<tisulated notisd of not:ce by making payment to
himof{ a sum cruivolent to the pay and allowancds
for Lhe peviad o7 rotice or the unexpired portion

Ay thereof', (1 44: eront of appcintee leavino the job

. 4
P
) ' R L 4 -0 ‘ .
S L L
AR ]

One rmanth notice would %e nccessary.

The appcintment carries with it the liabilidy to
serme ir any part of India, T ‘

Code e leRetnded al the discretion of tho competent authority.
T T RN the period of two veaws in respect of probation

BRI 3



AN

L !di¢u;ﬂ'|mr’4h‘ L

STe—— N y E ve2,, . i ’ - qﬂg— '
o -y)~£Rhexmcongigions»ofwservice will be governed by the 5 :
9 relevapt rqles and orders in force f;om time to time, ~ .
Y3, The’ appointment will pe further subject to s :

L yProduction of a certificate of fitness from the'civiy ™
-Surgeon/Chief Modica] Officer, - L

ARheXure~I) that in the event of the candidates “having
more than one wife.living,ﬁthe appointment will be. :
Subjéct to his being\exemptedzfrom the enforcement of the
requiremen}r;gitq%s:béﬁalf. e B S
- M) Taking of ozt of_-allig:%«im?qg/faithfugaesé; to -the—-

constitution of India in" tHe Prescriped fo:@(Annexure-II).
4+ Proguction of the_following.attestbd“ébpﬁESJOriginal
certiﬁ}tq;es_:-' T o Y- S -
A Rl " e . . - ' Ko .

i) Certificate of educational ang other techWifal qualifica-

tion (Attesteq Copies), L )

oA

- —

iii)Character Certificate from two Gazetteq officers of the
Contr~l f5pa., Sovty and stipendary Majistrate in the
PIescritd fapy (Annexure—III) to be submitteq in original
alqv;wigﬁ ATCIltonge,
iv)Ce:}ificate N tog Frescribed form in SUpport to candidate
clg'; RSB RE Shedulog Caste or Scheduled Tribes in
Orl ‘ '.n i L ] | ’ .

v) Dis:hargm'CQrtifiCate in prescribed form in previous
servian- | ' :

vi)Attacgsd apto§tation fornm duly completed may please be
sent jn trirlicate alongwi th the letter of dcceptance,

5. If any declsra:;on given or information furnisheqd by the
candlﬂatc_frﬂv¢q to be falge or if the Candidate ig found
to hg"g Vliruliv subressed any matex;-] inisrmaticn he will
be liabie L2 Irioval from fCrvice and Suca otherp action

as Governmen+* Wy Cenm nNectegat,

6. It sha;l be Putaly at tho&disrretion of the appointing
authority jp W7 event of hie trying to sécure emnloyment

)

elsewhere +4 ieinvand or withhelqg Ais application 7, tha

other.officea, P Undere z: o 11so reserves o himsclr
the rlﬁﬁﬂ-t$'rG_hﬁVD R TR 223 the aDTointmont 52cured

: Mieeogs . v -
in othey SR SR
N i

7. If he i§_:vﬂ;epmcvod,:any amount of over bPayment made to
him earyj. - Ll e Tecoveranla by adjustrnn= from his

salary R EiTing af =2 loyma s
- : A S : :
8. He wil) P s el ANy Foreign S€ivVice terms ang will
be treatog an I S R T 211 istontg and Purpose,

i b
bt =

T L
- i .t"‘“i Q‘i'q ‘ | LS .3
Fga 2WE aiive Tribunal

TIT;
! Ccntral Agniibsti

# T%NE
. @eﬂCh

qaTETet
WG. N




9.

20 ~

A

If the offer s accepteble to him on the abeve teims and

aipd condition he shpould communicate hLis acceptance

~ < to this office by 40-11-89

io;

To

if no reply is
received or the candidete failed to report fary duty &
in the 82id office by 27.11=39

the offer will be trecated as cancelled.

No travelling allowence will be allowed for joihing

the appointment, ,
(;Zi:»kg:gyzrlﬁ 57y ¥

(J .3.P.DUBEY). L
DIRZCTOR IDNINTSTR ATTON

Shyi Stnil Kumar Dubey

C/0 B.E.,CGWB,Div,VII, -
GAUHATI. . e e :3 .

-

Copy to:-

: oV1I,Gauhatl

1. :I‘he Executive Engineer, CGWB, Div. Ng. jiV.VI ’ .
The irining report, Oath of allegiance, plural marriage
CoT o nrttilsn attestation forms may plemse ve sent a2s o
Soc.fs ihe zhove verson report for duty., He may ’

g ailro Dlvaze be sent for Medical Examination by Civil.
porpeoll/ten.0. and the atterted copy of the Medical
cerviiiere forvaricd to this office, E

2. Office Qrriapr £33 : . B

R . >t ¢
3 Per:mm.l f'L]_e_ e - R
i' ’I/ﬁ‘ L : - .
T . - (J4BJPLDUBEY) .
"/ DIREGTOR ' ADMINISTRATION
— T ‘:— R -

* Surya¥ T T -

;4 1/11 , oo b e = T --
gty smietae wilhaaen o
| €Central Acmivisiisiive Tiibeusl

31 DL 7o
AITETEr FHTHNE
/ . ' Growid: § Bench

- ;‘\]'



dicated against each m.th J.mmedlate e:Cfect -
. Sl. .

No,

CI“FICE ORDER NO 363 GF 1993

— 2L _5
| Apnexvhe =2
. No.17-15/92-8s £t (i)
Covernment of Indis, /3)\ |
Central CGround Water Lord, ;
NH 1V, Faridab2d - 121 S01. ;

Dated the

= G RPY R

B ]

- The follom.ng M’ms are hereby transferred to the place in-

Name

- w—y ou b

t’18.Ce o:E present

Place to which

1, ~Sh, Balkar Singh
2, Sh,*Ram Singh Thapa Div,V, Ranchi

‘j/e'n Dharam Dev Singh Div, VII, Gauhatd
. Sh, Sunpil Kumar Dabey Div, VII, Gauhatd

5, Sh, H,N, Pandey Div, I,Ahmedabad
6., 8h, M,L, Gupta Div,V, Ranchl
7.  ShJK, Chitti Babu Div, IX, Hyderabad

8. Sh,Inder Singh Div,I, Ahmedabad

- Purohit
9, - Sh,Tek Bahadur Di, v, Renchi
10_:. Sh, S.K, Mandal SUO IAg‘lrtala
11, Sh. Sukh Rem Oran  SER, Bhubaneswar
12. Sh. Bekshi Siagh  Div,VII, Gauhati
13. Sh. R,S, Pand'ey Div,I , S hoedebad
14, Sh, Lalta Frasad DflV-.XI., J odhpur
15. Sh, Dhardan NCR, Bhopal
16, Sh, Joginder Ram NCR, Bhopal
17. Sh. Jeetd Ram NCR, Bhopal
18. S8h, S,C, WHagari WCR, dhmedabad
1%, Shri Subhen Khan WCR, &ahmedabad
29, Stukdikos Hambir  Div,XIII, Raipur
i. 8L, Mobul, Istag Dlv_X Bhubaneswar
., Tie loalia B D.'LV XIV Bangalore
. 3L, liohil HMesih Khan DJ.v.XIV, Rangalore

“h. 8V, Sliv Kumer Shah Div,XIV, Bangalaore

eepepyme e s rep s oo 4,.,’;»‘ R R Y
ad'g’*-‘ Hﬂl‘:“t i ,Gu‘vl ES)

Central Aamicist, aive 1. lb\.h.l

51 DEC 7

ﬂma‘ra’? 73, 18913
l G"Wc hall BLnCh

:DiV. VII

-_-.».;asz.s_.t—ieg ________ transferred |
Div.XI, Jodhpur Div, Ix,kmbala
Djv,II,Ambala

Div, III, Varanasi
Div,III, Varanasi
Djv,III, Varanasi
Djiv,III, Varanasi
v, 1V, Madras
Div.XI,Jodhpur

ER, Clacutta
Gayhati
Div.V, Ranehi
NCR, Bhopal
Div,IIT, Varanasi
Div,IITI, Varanasi
Div.XI,Jodhpur
Div.xl, J odhpur
Div,XI, Jodhpur
Djv,XI,J odhpur
Djv,XI,Jodhpur
ER,Calcutta

SR, Hyderabad
Div, IX, Hyderabad
NCR, Bhopal
Div, V,' Ranchi

veas?

T



.y' /
T : 2 3
) o
25: Sh, Mohd Mohibulla Div, VII, Gauhati NER, . Gahhati
26, Sh, Onkar. Sa.ngh DiviIX,. hgda:abad. B8R, uyaerab‘afd

R f\n.s

7+ since the transfer of sl.No.:ll’“t‘"ﬁ 12 has been oraered in
public interiest., They are: ‘entitled to,T»/Ma and joining time
as admissible-under the rulées,.’ Sl.No. 13 to 24 are trarsferred
at their ‘own request and they 2fe'hot en€itled to Lw/Di’znd
j oiningtime. There is no ‘change in the postiny. of 8l.H0,25
and 26, as. they are transferred at the same Stptl@n. They are
also not: entitled to Th/DR' and"‘j oining time.-

'5---

. .' S & o o Jé‘l Y737 nlt.
' | e . (R.S. SHARMA)
AooTT. ADFINISTRATIVE OFFICER

“for DIRECTOR (ADMINI STRATIQN)
/

Distrlbution s

.._.,'1.‘, Persons concerned ~
2. The Executive Dngineer, CGWB Div, III/IV/XI/V/VII/D{/XHI/
X/XIV, Varanasi /Madras/Jodhpur/Ranchi/ahmedabad/G‘auhati/
“Bhubanesvar, /Ralnur/Hyderabad/Eangalore.
YT IV sDirEdtar,;C GAE, 1CR/1CR/SER/‘R/SR /NDR Bhopal ulfnnedabad,
' Bhubaneswar. éalcutta’H erabad: Chu.hatl. . R

A

a7

. The Secretary General, :+ICGWBES, Farldabad

4
- 5, Personal files,
6. Office arder file.

aty siatie afausm
Central Adminisirative T.‘J'nbulpl

39 DEC 7807

| T | AITETET F41ANTS
Grwehati Bench
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Annexwwe 5

No A 7-10: 2008 - M. Este. . B7
Government of India,

Adinistry of Water Resources.
Central Ground Water Board.

J N1-1V, Faridabad - 121 001,

. Dated: I Umm

Orrice Orner No. 31 Or 2002

On the recommendations of DPC (Group ‘C’) and on the approval of the competent
authotity the following Drivers (OG) are hereby promoted o the post of Driver (Gd 1)
in the pav scale of Rs.4000-100-6000/- with effect from 1.8.95. On promotion. they are

-

S No. Name of the Driver tOG)  Fresent place of posting
. S/Sh. Aziz Hussain Div.IV, Chennai

Z. Nirmal Singh Div. VIII, Janunu

3 Jai Bhagwan Div.1l, Ambala

1, B. M. Gowda Div.X1V, Bangalore
V. Rajendran Nair ‘KR, Trivendrwn

0. Raghavan K. Kandy . KR, Trnvendrum

7. - Nar Singh Div.XI, Jodhpur

S Surva Singh WCR, Ahmedabad
9. Basta WCR, Ahinedabad
10 Dama Rain DB M Tadhpor

. - Anand Prakash _SUQ, Jedhpur

12. Tulst Ram _SUQ, Jodhpur

13, Aclthey Khan Div.IIl, Varanasi
14 Aslam A, Murged _SUQ, Belgaum

15, A L Nadaf _SUOQ, Belgaumn

i6. B. V. Navnihal -SUO. Belgaum

17. M. AL Malagi _SUQ, Belgaum

18. Maguni Nayak SER, Bhubaneshwar
19. Muni Gangappa . SWR, Bangalore’
20. . S, L. Tamre _SUQ, Belgaum

2L Manohar Lal NCR. Bhopal

22, P. N. Mastud Div, X1, Bhopal

by R. Adinaravan SER. Bhubaneshwar
24, Ghewar Lal Div.X1, Jodhpur

25, Arnwn Singh _SUOQ, Jodhpur

26. Rain Chander Bishnoi Div. X1, ledhpur

27. Azhok Kumar Das SER, Phubaneshwar
id Ram Chander Shekhawat  3UQ, Jedhpur

29. Dbaram Dev Singh DIv.NVL Baredly
0. Dharam Singh Sodhi NWR, Chandigarh
L S. Baswara) SECR, Chenral

il NMohd, Quanuuddin Div.¥, Ranclu, Ranchi
LR} Suner Div. XV 1. Bareilly

‘Prem Singh

T. K. Ghose
Lal Chand
Saligram

Div. X}, Bhopal
Niv. XV, Kolkata
WR, Lucknow

Div.[1l, Varanasi
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kR Ram Babu Div. 11, Varanasi
39 Abdui Maad Div. 111, Varanast
10. K.-H. Mendhe Div.VI. Nagpur
d1. Labh Singh Div. V1], Jammu
42. Girdhan Lal Div. VI, Jammu
43, Gurdaval Singh Div.1, Ahmedabad
A4, M. D. Yadav Div XII. Bhopal
45. Shanker Singh SER, Bhubaneshwar
16. G. Laxminarayana SR. Hyderabad
47. Gopal Bhushan ‘Dii\-'.VIH_. Jammu
18. Tul Bahadur Thapa Div.1, Ahmedabad
t- 49, Akbar Ali ﬁ_in:Vll. Guwahati
35— VMohit Kumar Missal SER, Bhubaneshwar
AR Parmanand Sahu SER. Bhubaneshwar
il Debender Das SER. Bhubaneshwar
S Rameshwar Div.X. Bhubaneshwar
s Han Shankar Sahu _SUOQ, Allahabad
55, Jora Ram Div. X1, Jodhpur
56. Mool Singh Div 1, Ahmedabad
5T R. K. Nageshwar NCR. Bhopai
58, Joginder Ki. Dass SER. Bhubaneshwar
59, P. Malvadn SR. Hyderabad
60, Sudershan Bahera SER. Bhubanashwar
61. Kuber Bahera SER. Bhubaneshwar
62 Sushil Kumar NCR, Bhopal
63. Santosh Chand Nandi Div.XV, Kolkata
6. Harbhaian Singh Div.1. Atunedabad
65. J. Raju’ S$R. Hvderatad
66. Ramesh Raco Dive X1, Bhopal
67 Mohd. Safiq Khan NCR, Bhopal
. \ 9{/ Sunil Kumar Dubev Div V1. Guwahati
69. Abraham Charian KR, Trivendrun
0. k. K. Naw KR. Trivendnun
By A K. Saved Div.1, Ahmedabad
12 Tarsang Bhai H. Chavda  Div.], Ahmedabad
73, S. Yadgiri Div.IX. Hyderabad
74. Jeet Singh _SUO, Bareilly
75. M. D. Bahera Div.X, Bhubaneshwar
76. Radheyv Shyam Pandey Div.[11, Varanasi,
7. Braham Singh Yadav CHQ. Fandabad
78 R. K. Kumar v X1V,
79. Braham Singh Badhana HQ,New Delhi
80. K. Venkateshwarhy Div. X1V, Bangalore
sl AN Tidkey ' Div. Vi, Nagpur, Nagpur
]I D. D. Badeujjar Div. V1, Nagpur, Nagpur
83. Ranjit Singh Div X VI, Bareilly
8. P. D. Sahu Dviv. X1l Bhopal
8S, V. V. Jadav _SLO. Pune
6. B. P. Choudhary Div.XIl, Bhopal
87 Kartash Ch. Rai {Div. X1, Bhopal
83 Jagwr Singh - 1l NWR. Chandigarh
89. Buadher Singh MR, Bhopal
0. Lalita Prasad Div. (L Varavasi
-9l D. Bhopatan Div [V, Chennat
o2 K. Nagray 1D SWIL Bangalore
3. N.G. Radha Knishnan SWR, Bangalore

E A wq fas sty o i
Central Auliuist aiive T;.b_nh\
3 1DEC 7
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8,01 9l P. P. Oberoi CR. Nagpur
43, Ad. Hasib Khan NCR. Bhopal T
. 0 Muniswamy _ SWR, Bangalore &gty i e Wiy

7. [nder Dev Civ.11l, Varanasi Centra] Admucistiative T “IW s
98. Surender Tiwari Div. N, Bhubaneshwar ¢ lrbunal
99. Mohd Isaq . SR, Hyderabad
100, K.N.Singh " Div.V, Ranchi 3 1DEC

101 Albert Tirkey Div.V, Ranchi
102, Kangor Hansda : Div.N, Bhubaneshwar Targret gy .
103, S S Neg . i Div.XVI Bareilly Lt Bench (i
104, Bankey Lal T Div.1ll, Varanasi’ T i :
105. M. K. Sharma ‘ Div. XV, Bareilly ‘ o
106. Jeet Ram Div.], Ahmedabad , .
107. P.S.Mishra - Div.]ll, Varanasi - :
108. Joginder Ram NCR, Bhopal

Since. there ig no change in their place of posting, they are not entitled to TA: DA
and Joining tume as pet Rules.

On promotion, thev will exercise an option within the period of on¢ month on the
date of taking over the charge of post whether they will get the pay fixed in the next post
cither straightway on the date of their appointment on promotion to the new post or from
the daté of their next increment in the lower post.

(B.S.PATWAL) ,.,
Lé’[& /ﬁjl .

| o AD 21{413'1‘1@\'1‘1\?11 OFFICER
: B 7 : / {' - -3
DISTRIBUTION: - Vel X\%"O
- » ) \

L. Persons concerned. ' ,

2. The Regional Director, CGWB, WCR. Ahmedabad: KR, Trivendrum: SER.

' Bhubaneshwar; SWR. Bangalore/ NWR, Chandigarh/ SECR, Chennai’ SR,

Hyvderabad’ NCR. Bhopal CR, Nagpur/ NR, Lucknow’ ,

The Exccutive Engineer. CGWB, Div], Ahmedabad/ II. Ambala® III

Varanasi IV. Chennat’ V, Ranchi/ VL Nagpury VIL Guwahat/ VIIL Jammu/IX,

Hyvderabad’ X, Bhubaneshwar/ X1, Jodhpur! XII, Bhopal/ XIV, Bangalore/ XV,

: Kolkata XV, Baretlly.

4. The Officer Incharge, CGWB, .SUO, Belgaum/ Jodhpur: Allahabad’ Pune:
Bareilly. '

L]

5. The Head of Office. CGWB, Jamnagar House. New Delhi.
6. The Payv and Accounts Officer, CGWB, Faridabad.

7. The Administrative Officer (A/c), CGWB. Faridabad.

8. PS to Chairman, CGWB. Jamnagar House. New Delhi.

9. The Secyetary General, AICGWBEA., Faridabad.

1 .

0. . Office order file.
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‘ _ _ S A’NM@(LMUL-é
R No. 17-5/2005-Min. Estt. %/ZY

Y 937 fag a1 s o Government of India
." Ceatral Admisistrative T, ,'bt:ral ) Cent.ral Ground Water Board (3)()(
. * Bhujal Bhayvan
T INECnn ' NH IV, Fandabad,- 121001
G i zonch J )

OFFICE ORDER NO.Y7F OF 2005,

. On the recommendations of the DPC (Group-C) Shri Sunil Kumar Dubey, Driver(Gr. II),
CGWB, Div.Vli, Guwahati is hereby promoted to tie post of Driver (Gr.) in the pay scale of Rs. 4500- - -
125-7000/- with his postinig at CGWB, Divn. VIl. Guwahati. His promotion will take cffect from the
actual date of his joining to the promotional post at Div. VII, Guwahati: :

Since there is no change in place of posting, he is not entitled for TA/DA & joining time as per
Rules.

He is advised to give his acceptance or otherwise within 10 days from the date of receipt of

order and report for duty at his place of posting within 20 days from the date of issue of order. In case,

“the acceptance is not received within the stipulated period of 10 days, it will be presumed that the

official is not willing to accept the promotion and the promotion order will be cancelled without waiting

for anv further reference. No extension of time for furnishing acceptance or otherwise for joining the
station on promotion will be entertained. '

He will exercise option within one month from the date of taking over the charge of the post,
whether he will get the pay fixed in the new post either straightway from the date of joining on
promotion to the new post or from the date of his noxt increment in the old scale.

In case of failure to report for duty on promotion, no fresh offer of promotion to the posi of
Assistant will be given to the official for a period of one year in terms of Ministry of Home Affairs, OM

No. 22034/3/81-Estt(D) dated 1.10.81.
N
3

(S.K. SINHA)
DIRECTOR (ADMINISTRATION)
DISTRIBUTION: -

-
-

\ 1" Shri Sunil Kumar Dubey, Driver (Gr.1l), CGWB, Div.VIL, Guwhati,
2. The Executive Engineer, CGWB, Divi. VII. Guwabhati,
3. The Pay & Accounts Officer, CGWB, Fandabad.
4. PA to Dircctor (Administration), CGWR. Faridabad.

5. The Secretary General AICGWBEA, Fa:niabad.
6. Personal File.
7. Office Order File,

C:\My Docunments\Min, Estt\Miscellaneous\Promotion order.doc
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44 NMohd Ouamruddm
45 Sumer

46 Prem Singh .

47 T K Ghose

48 Lal Chand

49 Sahgram

50 Ram Babu

51 Abdul Mazid

52 Sadhu Ram

53 Mohd Gausuddin
%4 K. H. Mendhe

55 Labh Singh

56 Gudhari Lal

57 R. N. Parmar

58 Gurdayal Singh

59 M. D. Yadav

60 Shanker Singh

61 G Laxminarayana
62 S Pandurangan
63 Gopal Bhushan

€4 Tul Bahadur Thapa
65 Akbar Alj

“66 A, K. Sarkar .
67 Mohit Kumar Missal
68 Parmanand Sahu
69 Debender Das

70 Sarwan Kumar

71 Rameshwar

72 Hari Shankar Sahu
73 Jora Ram

74 Mool Singh

75 R. K. Nageshwar

76 Sona Dutt Senapath
fﬁ S K. Mandal

Joginder Km. Dass
79 H. Subash Rao
80 P Malyadri
81 Anand Naik
82 Sudershan Bahera
83 Kuber Bahera ,
84 Sushil Kumar

85 Santosh Chand Nandi

86 Faguir Chand

87 Harbhajan Singh
88 U Raju

89 Ramesh Rao

90 Mohd Safiq Khan
91 Bishan Singh

92 Ram Siya Ram Kali

52 Suni Kumar Dubey

o S

m .
SSLC fatl
1X

Vil

X

SSLC

VHI
NIL
NIL
Xl
vil
vill

vill

Vil
Vil
vi
Vil
Vil

NI

Vi
IX

Vil
NIL
Vit

RESCRMIE

\/\ ’)/’/0/

/
2155 10577 23787
7751 26374 30787
15649 10769 28787
221161.141183 30787
2757 41276 7887
1.7.50 4371 21887
1.1.52 ..2.3.83 21.887
18.248 22283 25887
10.10.53 .29.10.71 1811 87
51259 .141287 141287
1758 101287 10.1287
61259 11385 181287
16257 28.12.87 281287
-1.654 .6.1.88 6.188
13349 121176 6188
10248 11172 13188
20384 19288 19288
5548 9573 21388
13854 23783 21388
12460 41284 22488
12150 24373 9588
21549 13777 30887
4445 23877 11888
41159 16888 16888
3663 16883 16888
2659 :19888 19888
3549 (187 6.9.88
1741 1865 12.5.88
4152 16581 231288
15.12.47 19.1.89 9.1.89
1946 11189 11189
11.358 9.388 11.889
1368 23889 23889
1760 25889 25889
221063 25889 25889
14.12.60 25889 25889
1755 28889 28889
15.7.85 :30.889  30.889
1763 8989 8.9.89
2166 29989 20989
251154 201089 201089
1148 25177 171189
131158 4578 201189
22851 17974  2011.89
15659 211189 211189
1750 10573 231189
1752 14677 281189
17754 30673 81289
3153 19271 191288
11162 201283 2012 89

GN

GN

GN

GN
GN
GN
GN
GN
GN
sc
GN
SC
sC
GN
GN
GN
0BC
GN
GN
GN
GN
sc
GN
GN
sC
sC
SC
GN
GN
GN
e
sC
sC
sC
ST
ST
sC
sC
sC
ST
GN
GN
GN
ST
GN |
GN
GN
GN
GN

Div.V, Ranchi

Div. XV, Bareitly
Div.Xl, Bhopal
Div.XV, Kolkata
Div.Vi, Nagpur
Div lll, Varanasi
Div IIl, Varanast
Divlll, Varanasi
Div If, Ambala
Div.dX, Hyderabad
Div VI, Nagpur -
Div Vilt, Jammu
Div.Vill, Jammuy
WCR, Ahmedabad
Div I, Ahmedabad
Div.Xil, Bhopal
MER, Patna

SR, Hyderabad
Div.IX, Hyderabad
Div VI, Jammu
Div.l, Ahmedabad
DIV Vi, Guwahatx

“NCCR, Raipur

SER, Bhubaneshwar
SER, Bhubaneshwar
SER, Bhubaneshwar
WCR, Ahmedabad

Div.X, Bhubaneshwar

-SUQ, Allahabad
Div.Xi, Jodhpur

WCR, Ahmedabad

NCR, Bhopa!

_Suo, Ranagar
-Div Vi, Guwahat,
SER, Bhubaneshwar
SR, Hyderabad
SR, Hyderabad
Div X, Bhubaneshwar
SER, Bhubaneshwar
SER. Bhubaneshwar
NCR Bhopat

© Div XV, Kolkata

D I, Ambala
Ow i, Ahmedabad
SR, Hyderabad

R e Ty

Ow XiI, Bhopal
NCR, Bhopa!

WCR, Ahmedabaa
O XM, Rapur

Div VII_Guwaha
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INCENTIVES FOR'SERVING [N RENOTE AREAS
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India Services posted to Sikkim. P

\A) Tenure of posﬁné/deputation:

for posting to a station of their choice as far as possible.

( mention in Confidential Reports:

of— ,
(a) promotion in cadre posts;
(b) deputation to Central tenure posts; and
(c) courses of training abroad.

¥

B e e Sy e o2 ) . -

gt Y3 e
raad ..g,fw.ig [P SR
4% {G1. MF, O.M. No. 20014/3/83-E, 1V, dated the 14th December, 1983, read with Q.M.
No. 20014/3/83-E. 1V, dated the 30th March, 1984, 27th July, 1984, G.I, M.E.,U.0. No. 3943-E.
§V/84, dated the 17th October, 1984, OM. No. F. 20014/3/83-E. IV, dated the 3151 January,
1985, 25th Sepiember, 1985, U.O. No. §24-E. IV/86, dated the 1§t April, 1985, O.M. No.
20014/3/83-E. IV, dated the 29th October, 1986, O.M. Neo. 20014/3/83-E. TV/E. I (B), dated the
“11th May, 1987, 28th July, 1987, 15th July, 1988 and O.M. Na: F.20014/16/86-E. IV/E. [1 (B),
dated the 15t December, 1988 and OM. No. 11 (2)97-E. '1 (B), dated the 22nd July, 1998. ]

Allowances and facilities admissible to various categories of civilian
Central Government employees serving in the North-Eastern Region sompris-
ing the States of Assam, Meghalaya, Manipur, Nagaland and Tripure: end the
Union Territories of Arunacha! Pradesh and Mizoram, Andaman and Nicobar
Islands and Lakshadweep Islands. These orders aiso apply mutatis mutandis
to officers posted to N-E Council, when they are stationed in the N-E Region
and 1o the civilian Cenwral Government employees including officers of All

There will be a fixed tenue of posting 3 years at a time_for officers with
service of 10 years or less and of 2 years at a time for'officers With morc than
10 years of service. Periods of leave, training, etc., in excess of 15 days per
year will be excluded in counting the tenure period §rd years. ‘Offizers, on
completion of the fixed tenure of service mentioned above may be considered

The period of deputation of the Cenwal Government employees to the
States/Union Territories of the North-Eastern Region, will generally be for 3
years which can be extended in exceptional cases in exigencies of public ser-
vice as well as when the employee concerned is prepared to stay longer. The
admissible deputation allowance will -also continue to be paid during

. \pygdeputau’on so extended.
7 if) Weightage for Central deputation/training abroad and special

the

}‘/" ’ /Satisfacto;’y performance of duties for the prescribed tenure in the North-
East shall be given due recognition in the'case of eligible officers in the matter

 Aneex e =&
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The peneral requirement of ot least three years service in a cadre post be- i
tween two Central tenure deputations may also be relaxed to two years in de-
serving cases of meritorious service in the North-East.

A spezific entry shall be made in the CR of all employees who rendered
a full tenure of service in the North-Eastern Region to that effect.

Cadre authorities are advised to give due weightage for satisfactory per-
formance of duties for the prescribed ienure in the North-East in the matter of
promotion I the cadre posts, deputation to Central tenure post and courses of
training abread.

\/6:‘1‘) Special (Duty) Allowance:

Centrzl Government civilian employees who have All India transfer lia-
bility will be granted Special (Duty) Allowance at the rate of 12 .f, % of basic
pay on pasing to any station in the Nonh-Eastern Region. Special (Duty)
Allowance will be in addition to any special pay and/or deputation {(duty)
allowance already being drawn without any ceiling on its quantum. The con-
dition thai the aggregate of the Special (Duty) Allowance plus Special
Pay/Depunaon (Duty) Allowance, if any, will not exceed Rs. 1,000 per
month shall also be dispensed with from 1-8-1997. Special Allov-unces like
Special Compensatory (Remote Locality) Allowance, Construction Allow-
ance and Project Allowance will be drawn separately.

The Central Government civilian cmployees who are members of Sche-
duled Tribes and are otherwise cligible for the grant of Special (Duty) Allow-
ance under this para. and are exempted from payment of Income Tax under
the Income Tax Act will also draw Special (Duty) Allowance.

NOTE 1.— Special duty allowance will not be admissible during periods
of leave/traming beyond 15 days at a time and beyond 30 days in a year. The
allowance 15 aiso not admissible during suspension and joining tume.

NOTE 2. — Central Government civilian employees, having "All Indiz
Transfer Lizbility’ on their posting to Andaman & Nicobar Isiands and Lak-
shadweep Islands are, with effect from 24th May, 1989, granted ‘Island Spe-
cial Allowznce’ in lieu of *Special (Duty) Allowance'. See Orders in Section
V of this Appendix. ’

(iv) Special Compensatory Allowance; _

The recommendations of the Fifth Pay Commission have been accepted
by the Government and Special Compensatory Allowance at the revised rates
have been made effective from 1-8-1997. '

For orders regarding current rates of Special.Campensatory
allowance—See Part ¥ of this Compilation - HRA and CCA

(v) Travelling Allowance on first appointment:

In relaxation of the present rules (SR 105) that travelling allowance is not
admissible for journeys undertaken in connection with initial appointment, in




-
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case of journeys for taking up initial appointment to a posi in the North-East-
e Region, traveiling allowance limited to ordinary bus fare/second class rail
fare for road/rail journey for the Government servant himself and his family
will be admissible. :

(vi) Travelling Allowance for journey on transfer:

.~ . In relaxation of orders below SR 116, if on transfer to a station in the
North-Eastern region, the family of the Govenment servant does not accom-
pany him, the Government servant will be paid travelling allowance on tour
for self only for transit period to join the post and will be permitted to carry
personal effects up to0 §rd of his entitlement at Government cost or have a
cash equivalent of carrying ;rd of his entitlement or the difference in weight
of the personal effects he is actually carrying and §rd of his entitlement, as
the case may be, in lieu of the cost of transportation of baggage. In case the
family accompanies the Government servant on transfer, the Government ser-
vant will be entitled to the existing admissible travelling allowance including
the cost of transportation of the admissible weight of personal effects accord-
ing to the grade to which the officer belongs, irrespective of the weight of the
baggage actually carried. The above provisions will also apply for the return
Jjoumney on transfer back from the North-Eastern Region.

This concession is admissible only in cases where the Government ser-
. vant is transferred from a station outside the region to a station in the N-E

Region and vice versz; the same is not applicable from one statiop-te-gnether—"""" """
Fgly st

Ceptral Agmitiai.ay

station within the region
*ke

(vii} Road mileage for transportation of personal ¢flects on

transfer: .
In relaxation of orders below SR 116, for transportation of pgrsonal ef-
fects on transfer berween two different stations in the North-Easte i; Regi

higher rate of allowance admissible for transportation in ‘A’ class cities
subject to the actual expenditure incurred by the Government servant will bé

e

3 1DEC

admissible.

The higher rate of road mileage is admissible only between stations not
. connected by rail.

(viii) Joining Time with leave:

Inc proceeding on leave from a place of
posting in the North-Eastern Region, the period of travel in excess of two
days from the station of posting to outside that region will be treated as

{'oining time. The same concession will be admissible on return from
cave, . _

"In case of Government servants

(ix) Leave Travel Concession:

'!'r.}r A Government servant who leaves his family behind at the old duty sta-
tion or another selected place of residence and has not availed of the transfer

|

o
i
A

T Tals
L ¥ i
e 1o iDadp

e Bench
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travelling allowance for the family will have the option to avail of the existing
leave travel coacession of journcy to home town once in a block period of 2
years, or in lies thereof, facility of travel for himself once a year from the sta-
tion of posting in the Narth-East to his home town or place where the family
is residing ané in addition the facility for the family (restricted to his/her
spouse and two dependent children only) also to travel once a vear to visit the
employee at the station of posting in the North-Eastern Region.

In additian, Central Government employees and their families posted in
these territories shall be entitled to avail of the Leave Travel Concession, in
iemergencies, on two additonal occasions during their entire service career.
This shall be 1ermed as **Emergency Passage Concession'” and 1s intended to
enable the Central Governinent eraployees and/or their families {spouse and
two dependent children] to travel e:ther to the home town or the station of
posting in an emergency. This shall be over and above the normal enutle-
ments of the employees in terms of the O.M., dated December, 14, 1983, and
the two additiomal passages under the Emergency Passage Concession shall be
availed of by thz entitled mcde and class of travel as admissible under the nor-

mal Leave Trave! Concession Rules.

Officers drawing pay of Rs. 13,500 or above, and their families, i.c,,
spouse and two dependent children (up to 18 years for sons and 24 years
for_daughters) will be allowed air travel between Imphal’Silchar/Agar-

tgia/Alizawl/Lilabari and CSlcutta and vice versa: between Port Blair and
cufta/ Chernai and vice vessa in case of postings in A & N Islands:
‘bttween Kavaratti and Cochin and vice versa mn case of postings 1n

Lakshpdweep.

(«§ Children Education Allowance and Hostel subsidy:

ere the children do not accompany the Govermnment servant to the
Norih-Rastern Region, Children Education Allowance up to Class XII wili be
admisspble in respect of children studying at the last station of posting of the
employees concerned or any other station where the children reside. If the
children studying in schools are put in hostels at the last station of posting or
any other station the Government servant concerned will be given hostel sub-
sidy without other restrictions. The rates of Children Education Allow-
ance/Hostel subsidy will be s in the DoP & T, O.M. No. 21017/1/97-Estt.
(Allowances), dated 12-6-1998.

(xi) Concession regarding of House Rent Allowance to officers
posted in the States of Nerth-Eastern Region, Andaman and
Nicebar Islands and Lakshadweep Islands:

The pressnt concession as contained in this Ministry’s Q.M. No.
11016/1-E. IT (B)/84, dated 29-3-1984 (item LIl below), as amended from time
to time will continue to be applicable.

wo



~ ".t.ﬂ s —— e
gt sriefun, wta
Central Admiuisiiaiive l"xabunélm

3 1DEC nen
o qIEEt sargdls

Crves bt Bongh

QFFICE ORDER . |
' AS ‘per observations of the Internal Audit vide

ReGoE )
- GUWAHATT = 781024,

”7”)§;q};;;ﬁ55L;

NO 4COGWB/DIV=VII/ESTT +/I e Ae/ 2005
GOVERNMENT OF INDIA |

CENTRAL GROUND WATER BOARD
DIVISION =~ VIX, ' -

‘ROAD, '

[#

| -Date 1- ) ¢ 09

' A

RS TR T A

P T

25
8

A

thei%ﬂletter No JHR/CA/IA/62/2004+5-93 dt, 18,5,05, it has baen |
pointed out thatAthelfolrbingjoffigialsﬂwererdxgun/baidLVQriogs 1

in-admissible claims/allowances as details indicated each,

81;No, Name of Official

V///J{//shris. Ko Duﬁéy
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. Sub.; Application for considering the recovery of emergency passage concession respect of

@%ﬂb = Executive Engiieer

~— 36" :
GOVERNMENT OF INDIA AVW’\Q X wfé_ 10ferie)
PAReA ek

MINISTRY OF WATER RESOURCES
CENTRAL GROUND WATER BOARD
DIVISION VII, Z0O ROAD,
GUIVAHATI-24.

NO.CGWB/DIV/VIT /Estt/P-386 /05-06 5(5 [ Dated: 1 lj” July/2005.
To

The Director (Administration),

Central Ground Water Board,

Bhujal Bhawan, N.H. 1V,
Faridabad (Haryana).

Sri 5.K. Dubey, Driver-Gr.II.

Sir,

I am to forward here with a represantation received from Sri S.K. Dubey, Driver, Gr-II
on the subject cited above for your kind perusal,

It is to inform you that the following officers/official names (resideqat of outside of NER)

mentioned in his representation were appointed in this office through SE/FGQQﬂGUPé%. (». ?5{:": f}----;__._.

; NEEES DI |
respectively . Ceatral AGIILIL giive Tj‘ 1buagl

1857 AK Sahu, DIC ,

2" N. Vefma, AEE. "'{\ AR

3" - SN Singh, DIcC 5 1 Dt ‘

4" H.K. Behera, DIc .

5" Tridha Trinadha, (D7 HGWIZ'} ; *EN it

) ' \ -, : C h
As per record of this office Sri S.K. Dubey, Dr-II ( resident of outside of NER a‘d"]b‘@?ﬁ“\-J

appointed in this office (NER) ,Guwahati 'brough the Local Employment exchange, Kamrup.
Guwaahati under Regn. No. 10388/87 datec 07-11-1987 { copy enclosed ).

Whiie scrutinizing the Emergency Passage Concession cases by the internal audit it bas
found that S/Sri S.K. Dubey, Driver-IT anc R.P.Sharma, Peon had drawn/availed ( both were
locally appointed) Emergency Passage concassion which is not admissible to hem.

As such, the Internal Audit has raised the observation vide their letter No. WR/CA/IA/62-2004-
05/95 dated 18-05-05 ( copy enclosed ) and directed to recover the drawn amount of
Emergency Passage Concession from them accordingly this office has issued recovery order
vide this office letter CGWB/DIV/VII/ES TT/14/2005-423 dated 21.06.05.

Therefore, you are requested to kindly advise further courses of action to be taken in this
matter. '

Yours faithfully,

— Kd—
( J.C.BORGOHAIN )

Executive Engineer.
Copy to :

. 5 S.K. Dubey, Driver, CGWB, div- VI, Guwahalti for information with reference to
8/is representation dated 22-06-2005 and No. dated 04-06-05.
2. the Secretary General, AICG) WBEA, NHIV, Faridabad,
3. the General Secretary, AICGWBEABSC, Guwahati,

&

T7C. BORGOHAIN }
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No.4-4278/90-Min Estt., S’ [714

Government of India,
Ministry of Water Resources,
Central Ground Water Board,
Bhujal Bhawan,

NH-4, Faridabad - 121 001.

Dated:

£ 2 Ayg 2005

S\\ 6/ Application for consndermg the recovery of emergency passage concession in
/ respect of Sh. S. K. Dubey, Driver (Gd.II).

Sir,

With reference to your letter No.CGWB/Div.VII/Estt/P-386/05-06-551 dated 15
July 2005 on the subject cited above and to say that necessary recovery of emergency
passage concession may be affected from those officials immediately whose names have
been pointed out by the 1nternal audit. Moreover, other similar case may also be looked
into. .

Yours faithfully,

AT

..v‘/

| (S. K. SINHA )
DIRECTOR (ADMINISTRATION)
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Government of India, =~ N
‘Ministry of Water Resources,
Central Ground Water Board.
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Dated:

The Executive Engineer
Central Ground Water Board,
Div.VII, Guwahati

Sub: Prayer for stay order on EPC for re-audit and request for paymeht of
SDA - regarding. |

Sir,

1 am to invite a reference to the representation of Shri Sunil Kumar
Dubey dated 5-9-2005 addressed to this office and copy endorsed to the
Ministry on the subject cited above. In this connection it is stated that in
rerms of FR & SR, Part<Il, Govt. servant transferred to NER and Union
Territories will be entitled to LTC on two additional occasions during their
entire service career as “Emergency Passage Concession” and intended to
enable them and families to: travel to their hometown in emergency. As
intimated Shri Sunil Kumar Dubey, Driver Gd.II was not transferred to NER,
Guwahati but was initiaily appointed in NER, Guwanhati. Therefore, he is not
entitled for "Emergency Passage Concession”.

Shri Sunil Kumar Dubey, Driver Gd.II may be informed accordingly.
Yours faithfully,
p -

5 - ( P.N.SEKHRI)
Administrative Of(fi\cer

RN
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Registered Po:t w1th A/D bard

- Y] -

'

The Director Administration,
Central Ground:Water Board,
Bhujal Bhawan, NE-1IV,
Faridabad- 121001,

‘Rigafﬁing payment of recovery EPC & SDA,

I

From,

/A\"\ V)&X\Uv —1 5 CQD“ La)

v

Sunil Kumar Dubey,

Vill+Post :~ Jadopur Dubey Tola
‘Dist :- Gopalgaﬁj {Bihar) )
Pin :- 841428, o

.Dated - /:7// &1 -

,—*'q'_—-—h‘“m .
"“"‘m

gy 936 faw @ty oy

Central AdMiisttative Tiibugal |

3 1DEC
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'Reference to my letter on dated 17-1-06 addressed to the Executxve
"Engineer, CGWB DIV-VII Guwahati.

With profound reapect I beg to state that I had submitted ‘my let ter
Remxnder~3 ahout the payment of EPC & SDA to the Fxecutive D1g1neer, CGwl,

\“iV-VII, Guwahati on dated 20-6-06 but I have not received any information

regﬂrdinz my letter dated 17-4-06 till today and recovery of EPC ig bexng ‘

continued. So, I am competled to request you. I would like to inform you

that I was flr-t sppointed as Driver (through the advice of Hinistrv) on

 20-12- 1989 in LGWB Div-VII, Guwahatx but I was also appointed before as

Cledner in Central Grouqd Water Board. I got appointed as Driver through

Employmen t Exchangé, Guwahati,

address is at GopalgnnJ (Bihar),

So I must get my EPC & SDA as my reeidencial

I am to inform you that there are so many cases like me dlscrlmxnatlnq

trade and’ poats are getting the above facilities in our offlce which I had

informed earlier to consider me algo, But till date I d1d not get Justlce.

As a poor pnid employee I geek JUstlce from vou.'

I therefore requeat you to look into this matter and advise the

Ba poasible cons1der1ng the above tacte.

- Thanking you,sir,

Yours faithfully,

Ww@‘
Sunil Kumar Dubey

Driver-I
CGWB, Div-VII
Zoo Road,Guwahati,
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|7 ~1+ Copy of the Mihistrial

4. Copy of my letter addressed

J“lY 2005 addressed’ to'Director Adnxnistratxon, Faridabad, -

g —"—

ddted 20-6-06

to EE. Reminder-2 dated 20-5-06,

0

letter 'No. '25-8/83~GW dated °8 th Oct 1985,
2.7 Copy of the Tetter N0. CGWE/DIV/VII/Estt./P-386/05 06/ 551 - dated 15 th

-

h 3 Copy of my letter'nddressed to the Executive Engineer; Reminder-3

LA

5, Copy of my letter ‘addressed tebEE; Remxnder-l dated 3 5 086,
6. Copy of my letter addressed to EE, dated 17-4-06 o .
7. Copy of the Judgenent order of CAT,_Guwahsti Bench dated 12-8-05,
8. ﬁopy of my letter addressed to bi}e;ter Adsfd}etsstion,'ﬁsiidabad
o da ted 99-3-04 S, T
Cogz HE
f; Sri K. S. Rsmasubban, ) :
" Jeint Secretary (Adun) & Dﬁrector (P G. ),
'NMinistry of Water Resonrces,
 Shram Shakti Bhawan.* '
" “Room No. 403, IV Floer,
'Rsti Marg, New Delhi- 110001, for kind information and nec;:;;;}
-”aotion please. - S o )
o \
2, The Executive Engxneer,

C.G. W, n.. D1v—VII,

'MZoo Road Tinali.
Guwahati— 781024 for kind information please.

A ]

R

(Snnil Kumar Dubey)
Drlver-l '
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: /) From:  Sunil Kumar Dubey MW&XW ( )
e Vill. & P.O. Jadopur Dubeytala, Q/
' , Dist. : Gopalganj
State : Bihar
Pin : 841428 -
Dated:b . 7 o5
To,
The Direclor Administration, 'ﬂq ﬂnmw mulm:;r—ﬁ
Cenlral Ground Waler Board, Central Agmiastuiauve Tribugal
Bhujal Bhawan, NH-1V,
f-aridabad-121001. 71 nee ~+-

NargrE 7 rRNE

Through Proper Channel. O ok

Sub : Praying to stay order on EPC for re-audit and request for payment of S.D.A.

Ref..  Reference to lelter No. DRAVOL/75-51 Rig Unit dispatch No. 4071 on dated
11.08.2005

Respected Sir,

With profound respect, | beg to stale that | requested you to consider my E.P.C.
through proper channel in my lelter No. DR/VOL/75-51 Rig unit dispatch No. 4071 on dated
11.08.2005 (Copy enclosed No. 1) whose forwarding letter is not given to me till date and
without any information the concerned authority started recovering E.P.C. from my
salary which is not in the Centrai Government Rules. | would like to inform you that i
altended the Departmental enquiry on 25.08.2005 in C.H.Q., Faridabad in respect of charges
framed against Sri RK. Shukla, E.E. of letter No. C.G.W.B.AMWR/ADJ/TO/RKS/05-1317 on
dated 29.07.2005 (Copy enclosed No. 2) and | personally investigated about my lelter there
and found that my request application dated 11.08.2005 is not received by the CHQ,
FFaridabad. When | came back lo Guwahati then they forcely deducted the amount of Rs. 1063
from myy salary without any information. Sir, they are not following the rules of Central
Government so you are requested to investigate on this matter

Sir, | was informed on 21.06.2005 that under I.R. Fara No. 7 my E.P.C. have {0 be
recovered as il has been poinied out by the Internal Audit in letter No. C.G.W.B./DIV-
VIVEStt/ILA/2005-423, dated 21.06.2005 (Copy enciosed No. 3). But in that letter it is not
menlioned what is inadmissible to Para No.7 and under whal rule my E.P.C. is to be
recovered. | am also to inform you that the concerned authority informed me that | was
appointed in this Division through the Local Employment Exchange so E.P.C. is no!
admissible to me. If this is not in the rule so why they have given me E.P.C. when | first
applied for the same. They should need {o follow the rule at that time before passing any biil. |
would like to inform you that | registered my name in the Employment Exchange, Kamrup,
Guwahati on the advised of the Deputy Secretary to the Govt. of India, Ministry of Water
Resourens, New Dethiin letter No. 25-8/83-GW, Govl. of India, Ministry of Waler Resourcos,
Ground Waler Desk, New Delhi on daled 29.10.1985 (Copy enclosed No.4). In the
Employment Exchange, Kamrup my permanent address of Bilar siate is cntored and in the

é;_mwv.f ook also the same address s mentionad and | am taking the Hometown L1C rom

§ PT O



< , | - A N
‘) hme lo time on the address of Bihar. On this address | have also taken Emergency LT.C.
\.qwhlch IS recovered now. So, | request you to stop the recovering of my E.P.C. from the next
month and return the deducted money of Rs. 1063 considering the above fact. If this is not
stopped from the next month then please grant me the pe‘rmiséion to appeal before
Central Administrative Tribunal (CAT). So, | request you to re-audit this matter as soon as
possible and withdraw the Para No. 7 of E.P.C.

Sir, the Deputy Secretary to the Govt. of India adviced me that | can apply any
vacancy in All India Central Ground Water Board by registering my name in any
Employment Exchange of India (copy enclosed No. 4). At that time"the post‘of Driver was
vacant in the Employment Exchange, Kamrup, Guwahati and | joined on the same post in this
office on 20.12.1989. In this connection, it is to inform you that the Special Duty Allowance
(S.D.A.) was given to me from my date of joining to 2/2002 after that from 3/2002 they stayed
the S.D.A. till date without informing me the actual cause of stay and it is not mentloned in the
rules of Swami News of Clause 108, Page No.17 & 18 (copy enclosed No.5). | fequest you to
give me the detail information regarding S.D.A. and under what rule the concerned authoritly
given the S.D.A. till 2/2002.

I request you to withdraw the E.P.C. by re-auditing and start the payment of S.D.A. as
soon as possible considering the above facts.

Thanking you Sir,
Yours faithfully l/)

AP

(Sunil Kumar Dubey)
Or. Gd-If ‘
C.G.W.B., Div-Vii, _
Z00 Road Tiniali, i
Guwahati-781024. |

Information and necessary action, please.

Copy forwarded to :-
1) The Deputy Secretary to the Govt. of India (Registered post with A/D)

Ministry of Water Resources, qﬁﬂﬂ gotrafaw sifae oy

SZF“?HE;EEI":fkh Bhawan, Central Administ; ative Tribunal
2)  The Executive Engineer, (2 copies) - TAnEs 0T

C.G.W.B., Div-vil, _ '

200 Rc_nd Tiniali, naTgTE"} LT%91E

Guwahati-781024. S N

3)  Advanced copy already send to CHQ Office,
Faridabad. ¢

vRlT 3%
u INDIA POST

{(Sunil Kumar Dubey)
Dr. Gd-ll
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GOVERNMENT OF INDIA AV\V\LX Whe - V?
MINISTRY OF WATER RESOURCES —
CENTRAL GROUND WATER BOARD
DIVISION VII, ZOO ROAD,
GUWAHATI-24.

NO.CGWB/DIV/VII /ESTT, 7P-386/-06 / 17" %9 Dated : 27th Januar/06.

w‘_—_’————”—-»_ay—-_—:""_:
) (st saiafae st (m,l\
ol Mdmmmmﬁom Central AQInisti alive Tiibuoal }
Ceniral Ground Water Bom'd, ' V

Bhujal Bhawan, - _ 1 DEC
NH IV, Faridabad, 3
Haryana-121007, — uﬂﬂ:
& ; €
Sub: Praying to stay order on EPC for re-audit and request for pmﬁnw)‘i_ﬁ-w— ———

Sir,

representation letter No. Nil dated 16-01-06 along with enclosures received from Sri Sunil
Kr. Dubey, Driver Gr-I Jor your kind perusal

With reference 1o the subject cited above, I um 10 Jforward herewith one

In this connection kindly refer to CHQ'’s letter No. No. 4-4278 /90-Min.Estt.-5176
dated 02-08-05 and letier No. 4-42 TRO0-Min Estt.-22 duted 03-01-06,

Further, it is requested 10 clarify whether the officials from out side of the
NERegion, who have been selected through UPSC & SSC and their first appointment

was in the NE Region are entitled for Emergency Passage Concession (EPC) and SDA
or not.

An early reply in this matter is requested.
Yours faithfully,

Enclo: As above( 1o1al 5 pages).

(LC.BORGOHAIN )
EXECUTIVE ENGINEER

Copy to:

Sri S.K. Dubey, Driver Gr-I. CGWB, Division- VII, Guwahati for mformation, with
reference to his letter mentioned above and Iztter No. Nil dated 24-01-06.

A/%t\@

; HEBORGOFAIN

(9))« EXECUTIVE ENGINEER

2,
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GOVERNMENT OF INDIA
MINISTRY OF WATER RESOURCES
Shram Shakti Bhavan,
New Delhi, dated: 2.8.2006
To '
Dr. Javed Raza,
Scientist ‘B’ & Staff Grievances Officer,
Central Ground Water Board,
- Nmh-1V, raridabad.

Subject: Grievance of Shri Sunil Kumar Dubey, Driver-I, CGWB,
- Guwahati regarding payment of recovery of EPC & SDA.
Sir,
I am forwarding a copy of the representation/ grievance, the details
of which are given below:

Name of the person who has :  Shri Sunil Kumar Dubey, Driver-I,
sent the representation CGWB
Subject of the representation : Recovery of EPC & SDA

It is requested that receipt of the enclosed grievance be
acknowledged and the grievance be settled within 15 days of the receipt of this
letter and a suitable reply may be sent to the aggrieved under intimation to the
Director (Staff Grievances), Ministry of Water Resources. If however, for any
reason beyond control, it is not possible to settle the grievance within the
stipulated period, detailed reasons thereof with complete reference of the office
and the officer where it is pending, may kindly be reported to the Director of Staff
Grievances together with a brief summary. In such cases, an interim reply may
invariably be sent to the aggrieved party simultaneously.

Enci. As above.

Yours faithfully,

—

, (D.K. PALIWAL)
UNDER SECRETARY (COORD. & PPP)
TELE NO. 23714350
Copy for information to:-

i Sunil Kumar Dubey, Driver-I, cgwb, Div-VII, Zoo Road, Guwahati
w.r.t his communication dated 21.7.2006.

J)* - (D.K. PALI
w}y AN SECRETARY (COORD. & PPP)

e ta saiefie wide i
Ceatral Admiuist) &11ve Tribunal

\' QJ& 710£¢ """

qar ¢ maevs |
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No. 6/15/2096-Coord. A—muw‘-\S’ .
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TTS LAW JOURNAL 1

F L ENDLe cmnNT

AITURISTILON R Mk case consigered by

Drovin ersoriance wiih the imstrucions |
o2 Hhat the basic prinsipicsfend ¢

Cog

25 reranied by tie Priviices

Setting up of Ad-hoz Departmental Anvmaly Commuttees 1o
setile the anomalies arising out of the implementation of the
Zth Pay Commission’s reconimendations.

Thevnucrsigned s Corected 1a refer the iasirucions issued by this Department vide their
OM. NG WIMTICA 22028 5.111998, (Pubiished in Semvices Lav Journal of Feh 1944
w2 erter-alia provided that the Deparmential Anomalies

at SLON: 185 wherern o ‘ - 1
Commuticzs may be consiiizied by nominating staff side representatives on such Commitices

hy the Sezrerary. S1af™S: 20 of 1hs respective councils from amongst the mempers 'of the
D}p:run:m:l Counziionis asensied ason 4.5, 199'5. Interms ofR'uIc-: efthe CCS(RSA)
Rules, 1963, Scrvice Assoziztions o Federations which were rccogmscc_i before commence.
meniof thess rules were 2llowed tocontinue {606 so recognised fora period of one wear, later
extended by six montns 210 4.5.1995 (¢ caable them 1o seck recognition :ffrcsh vader the
s rules, !;tndlrvg the sz orocessiobe complctcdﬁhc Departmental Councils were zllowed

10 {uncuon oa the basis 0 nominauons as on <.5.199S. -

2. Mt has comz 1o notze thay Depzrimental Councils in certain Depanmuents where not
funcuoming 2 on 351853 for vanious reasons and-henee the Depantmemial Ancmly
Commintces souit not be zoastitutes. In sech cases it has heen decuded as por dectsion a the
mechng oi the Stancing Committer of the National Council (JCM) heid on 6.2.2001 thas ad-
e D-.-;mr:m:r.ul Anomziy Commuitees may be set upio look into the nay r.c!alcd.aacrna‘liws
In terms of this Depanments O.M. No. 19/1/97-JCA dated 6.2.1998 (Published in Scn-_:cu
Law Journal of March 1§58 as 51 No. 38) by co-opting Financial Advisor, represee:atives
of Ministry of Finance 2nd Depanimentof Personncland Training and six Staff Side ﬂxmbc_rs
to be nominated 0y Szersiary, S1aff Side Nauora! Council (JCM). Shi U.M. Purohit

13-C, Ferozeshah Road. Nzw D=1h:. from amoagst members of the Natonal Council (JCN ).

3. Minismes/Depanmeats mav ake action aé&o’tdingly.

Tapy 67 O.M. F. No. 11(3)2000-E-1(B). dsted 13.6.200].
overnmer: of India. Minisirv of Finarce (Depanment iof
Zxoenciure). . :
Admissibility of Special Duty Allowance of Postal Empion ces
oz their posting in NE region. :

Yaz undemsizned is Girested 1o refer 10 vour D.O. Jetter No. 5-298.PAP 111 daed
 5-298-Vol. 1! dated 17.4.2001 and (o s3y that Speciel Duty

F@*

Szlyect :

10.4.201 and D.O. leue: N= L -
Allowance is granied 10 the Censar Governmen: Employees having “All Indiz Transfer
2.1.1904

Lisbility” &5 clarified in Finpqze Miaisiry O.M. No. 11(31/95-E. JI(B). dated 12,313 '
- on thelf POsting :0 NE Reziae from citside the region. Since Special Duty Allowszse is ©
FIVED &S BN INSERANG 10 pnrps; sylemed officers 10 serve in NE. Regiea from L side the
up A&B offizess belonging 1o NE 3ad 0318 e NE 7.
e "‘.-' ¢

P T L. SRR, g
- .

*

i
.

T et gt 1.

Y rmr. EPPTe

EI
N

£UTGsludement gara 23S

1 Po:in - - R
-*53:\'-’:;;!:?_:: ; : _\‘G;L'.-—.: o crpanmens 187 W2IvIng the resoven,

) - oW CESEO NI ne wssur of WavIES 0 Spezjal Due
'f\“?“ A°E 13 2UreadY been seutieg 0¥ 22 Supreme Court Judemeans caled 30.9 1992 g2z
d=2is mc:'CATGuwaheuis:n:hz‘or:z 'u.—m:-.-namno.a,_-n-”nir;;—“}nca; [5.-. "h.f’.?
el BAsts, 1 15 seen thas e pavmen: o 3neziz! Dot :‘;50“_‘,‘"; x'rg‘- D:zc;b_:p?;:}“"
A fa 53 F o PP

s Ozzn maden ine: fiszemy :h;zu-;u:n-mcnto:'Sp:: .
Slmsngide: emninn o, =, H ) - 3
v L@ mzing PN N irom Decemae:r, 195y onwards. i
KR lC.-f“'_\ SEAMSL Hhe erdery 15,000 o Mrustn o Finunce o 1201990, and 1o
axrcclianla otine Apex Courg i Judgmen: QeI 20.9. 1893 §i )y Iunier seen (he Dcpanmct
of Posts _nu\'c_ulrcad,\' advised their regional offize in file an 3appeat @ the Hish Court o
Guwahati against the CAT Judeman; daw=2 22 10 ~pon Theretor:: D::a.rxm‘.nrofp HB -
) < . 433 : -=-=00C. <. Dy : SIS 1
a;h}:scg to vigorously follow Up the appea) cass i Guwahay High Cour, wherein auentjo-
of ¢ Z hc:?un may be dl;awn to the Suprems= Court judement dated 20.9.1994 ang the orders
tssued by Ministry of Finapce on 12.1.1996 baszd on nat Judgment o7 Supreme Cour;

emoer. 1993 has ngy
i Alowan

Tempion e

[l
(S

officers befunging to the NE Region, if they sausfy the

\/ ‘ o . criteria thy thes Ppointment in
’(.‘." Csfc’rr:;c;gcxs:.l r; m'ad‘gn Alllndia basis and the promoton 15 alsa done on 1= basis of All Indsa
] emioriy. However, 5t wij) be admussibic wh ey are - Regi .
| } oo e resion When wthey are posicd i NE Region from

[68]

Subject :

Copy of 0.4:. No. 36625/4,2000- sy, (Res.) dared 13.6.2001
Gn:'emm-rm 3f India As WS of Personne;, Public Grievances
and Pensiony (Depanimen; o7 Persannel angt Trainng )

Dcsignnling the competent authority for interchange of
mcned Vacancies between sub-cotegories of persons with
disabilities in Posts/services under the Centra) Government.

The undetsicned is directed 10 invite 3 reference 16 this [ :
. o his anment’s .M. No.
17/85.-Esl.,.(SCT). dated 1.4,1986 ang No. 36035/!6/9195.2:1. {SCT éated l% 3(;%3957/
‘!_Pubh.r_hf:: i Services Law Journat of 4 urust. 1997 as SI. No. 59). wherein the procedurc
or mamufmm.g a separate 100 poiny register for tmpiementation of 3% reservation fo
Persons with disabilities has been prescribed. -

2. It may be noted thar according 10 the above | su i 2 it
h‘a\'c_lf).ensurc that there 13 Proper rotador of mn:ga:;::&ml::;;?&?czxgumfmm;
dz}abnlxucs consistent with identificatjon of POsts suitable for different catesar z;:om:s ¥
H‘llh_disabilr'lies. This Depantment's O.M. cated l.4.l9863}soprovided mimo P‘m;:
vestin the Head of Depanment with regard to deciding which Category of drp:;vnedrxs oy
should be accommodated first if the numbe, of vacarcies is such as10 covercaly o c:}!’pe:
or t'“'c.‘.f\!though the instructions also provided for mutuai exchange in the evi lngf oo

. Availability of candidates in the specific category for which the reserved int cared o :
authority cempstent 10 allow such an exchange had 2 in e s
_iBstuctions, The Commitiee on Petitions, Raj}a Szbna, while reviewing the implemen:
s Eczx‘m of the reservinion policy for person; wiwm disability has inted lg the il
1",',‘!?'5”?”29" onthispoing, .+ iei o - po- vy

Itis further ciarified that there is ro bar jn ehgibilny o7 Speciag Dury Allowance: for he »
?
1

not been specified in the aforesgig 7.

At

- . N .
s g mem AP ey g Laen i § -
e Rt el T m-:r:-s; RSN o!f O.'anar.:-.' Denss
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ENoI(SH9T-E.11 (1)
Govcrmncut of India
Ministry of Finance _

_ o . Depantment of Expenditure

. ) o : shkema K e
3 oo New Dcl.hi. dated th

T,
y 33’334 S{Fl\'-*'-l'-.‘ 4
: ;"‘Cént_ral AdEnastrative Triboned

LA

'

e 29" N

L g T NE o o .
L. Gew heti Béngh QFFICE MEMORANDUM

'Sg}bjcctj' S;)‘c&i';al Duty  Allowarice for civ
LR Government Serving in the Siate
Eastern Region including Sikkim,

" : S \1%;»{3‘-7“ 3
than - employees  of", the: Cnjalagy

: Soai ‘f{‘.'.'. 3
and Union ‘Temitorics?of: Norheter is

K3

AL

" o this Department’s OM-No-200 443183
with OM Nn.Z()O|4116/86~E.IV/I:'.I‘I,(H),g\d;}lc !
UL 11996 on the subject mentioned above

) . ' L ‘:'\gs“Hﬁ
2. +Certain incentives were

granted-to Central Government employces: posted;
NI region vide OM dt. 14.12.83. Special Duty Allowance, (SDA) isfoticsg
incentives tranted (o the Central Government employees having * All.India;
Liability'. “Ihe’ necéssary clarification for determining the All India Transfer. i
- was issued vide OM:dt.20.4.87, laying down that the Al India.Transfer Liabi
o th¢. members ol any service/cadre or incumbents 6f any pust/group of posts.
. determined by applying the tests of regnitiment zonc, ‘promotion goh;';f‘”é_tq ;
~ whether recruitment’ to service/cadre/post has been made on" All -India s basisy;
* whether promotion isalso done on e basis of an all India common seniority. }ig
the scrvi(:c/cadre/po:st}as a whole. A mere clause in the

The undersigned is dirceted 1o refe
E1V-dated 14.12.83 nd 20.9.1987 read
1.12.88, and OM Nol1(3 VOS-LAL(B) d

81 ol

" S _7,1.' B : I
appointment letter 1o the clTectiis
that the: person concetined is liable 10 be transleried anywhere in India, did-not make
g ‘ ~ him eligible for the gram ol Special Duty Allowance ' L

3 Some cmplo?_yccs working in NE re
Special Duty A!Im&(agcc
agitated the issue of+p

. . . ’ ol d '('§

. . ee ‘. o
gion who were not cligibie 'I'ur;,gt:_g:‘llfgl_ 3
m accordance with the orders issued from_ time to tim
ayment of Special Duty Alloy

b1 1) B

7
e
,\.f’

i:
7

. vance (o lhcm'hcforc_'fg.ﬂ\ i
S Guwazhati Beneh-anitin certain cases CAT upheld the prayer of employvees: *rl

i - Central Government; fiked appeals against CA'T orders which bave been decided b

i ; Supreme Court ol'hfdj’u i favour of UOL. The Hon'ble Supreme Court in judgemen

: | delivered on 20.9 94' {in Civil Appeal N

0. 3251 of 1993 in {he case : of Uol and_{Q_r_.
¢ upheld the submissions of the Gowmmcn;:—g_ 3
India that C.G. civilian Employees who have All india Trensfer Liability are cytitled -
10 the grant of'Sp\c'cizfl Duty Allowance on being posted o any station in the _No'nh}'.
; Lastern Region !'runi; outside the region and Special Duty Allowance would not:he

payable mercly bheciuse of a clause in the appointmient order relating (o All 1ndia 5 '
Transfer I;iulrili{_y_ ’ : .

- V/s Sh. S, Vijaya Kumar and Ors) hav

4 Inoarecent u"f)f.')"cu! filed by “Telecom Department (Cival Appeal Nn.7000'nl'.
2008 ~ atising out 0B S1.I N 5455 of PO, Supreme Court of India has ordered on,
¢ S 102001 that this appenl iz covered by the pdgerient o0 this Cour i the cise of LIOL - ©
& s va S Vijnyakuma 8 O repoited as 1995 {Supp SCC, 649 and foltowed

in the case of UOIT& Ors vs Exeeutive Officers Association "Giaup C? 19us’




Flon'ble Supreme Court further ordered that whatever amount has been paid, 10 the
cmployees by way of SHA wiil nol, in any cvent, be recovered from them inspue of
the fact that the appeal has been allowed

.

5. In view of the aforesaid judgements, the criteria for payment of Spccial,l)ﬁlyﬂ :

Allowance, as upheld by the Supreme coun, is reiterated as under--

“The Special Puty Allowance shall be admissible to Central Government
cmployees having All India Transfer Liability on posting to. North Eastern
region (including Sikkim) from vutside (he region.”

. All cases for grant of Special Duty Allowance including those of All India Service
Oflicers may be regulated strictly in accordance with the above mentioned criteri.

o A}

6 All the Ministrics/Departments  cic.  arc 1equested 10 keep the above

instructions in view for strict compliance  Further, as per direction of Hon'ble
Supreme Court, it has also been decided that - ' ‘

(1) The ot aleady paid on account of Special Duty Allowance o the
meligible persons not qualilying the criteria mentioned in 5 above on or before
5.10.2001, which is the date of judgement of the Supreme Court, will be
_waived. However, secoverics, if any, aircady made need not be refunded.

-4
(i) The amount paid on account of Special Duty Allowance to incligible persons
: alter 5102001 will be recoverad.
7. These orders will be applicable mujatis mutandis for regulating the claims of

Islands Special (Duty) Allowance which is payable on the analogy of Special (Duty)
Allowance to Central Government Civilian cmployees serving in the Andaman &
Nicobar and Lakshadweep Groups of Islands.

8. 1o their application to cmployees of Indian Audit & Accounts Department,
'these orders issue in consultation with the Congptroller and Auditor General of India.
A TI .
. _
I . 7
N
(N.P. Singh)

Under Secretnry to the Government of Indin.
All Ministries/Departincats of the Government of India, cte.

Copy(with spave copics) to C&AG, UPSC reic. as per standnrd endorsemont

list.
T “F st wiawae

| //;‘ _.%“?r?.'"",-g.’?%{ Central Acmicisiaiive Trybygal
| SN s . e
i ,}' "n‘ (,c“ ‘Dlorcs Dt‘/-,,r, ,). \ L.

, /] A 3 1DEC M
‘ ¢ [ Qargret suryely

Grweahati Bench J

(Supp.1) SCC, 757, Thercfore, this appeal is 1o be allowed in favour of the UOL. The © v
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No.4-4278/90-Min.Estt. [ *¥7 ff\

Government of India
Ministry of Water Resources
Central Ground Water Board
Bhujal Bhawan

NH IV, Faridabad-121001

Dated: ~ 7 MAR 2007\

OFFICE VIEMORANDUM

Sub: Representation from Shri Sunil Ku nar Dubey, Driver (Grade-1) against recovery of
EPC and payment of SDA-regardin:g.

I am to invite a reference of your application dated 05-09-2006addressed to this
office and copy .endorsed to the Ministry on the subject cited above and to say that
clarification has been sought for from the Ministry in this regard. The Ministry has informed
that as per the extant Government of India instructions the concession of EPC & SDA are
available only to those persons who are transferred/posted to North Eastern States from
outside the Region. The concessions are not admissible to locals. Since you were recruited
locally through Local Employment Exchange, therefore not entitled to these benefits.

e \ e
(S.KCSINHA)

Director {Administration)

Shri Sunil Kumar Dubey.
Driver (Grade-I)

Central Ground Water Board,
Division No.VIl, Guwahati

Copy to the Executive Engineer, CGWB, Div.VII, Guwahati for information.

A ]
SN e
e (S.K. SINHA)
& Director (Administration)

A5
oo

-,

Centrel Administrative Tribunal |

31DEC )

NITETEt = 74NE
Cevciati Bench

I
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: GOVERNMENT OF INDIA
MINISTRY OF WATER RESOURCES

Shram Shakti Bhavan,
New Delhi, dated: 11.7.2007
To
Shri B.C. Mathur,
Scientist ‘B’ & Staff Grievances Officer,
Central Ground Water Board,
NH-1V, Faridabad.

Subject: Grievance of Shri Sunil Kumar Dubey, Driver-I, CGWB, Guwahati
regarding payment of recovery of EPC & SDA. '
Sir,

| am directed to refer to this Ministry's lefter of even number dated
2.8.2006 on the subject mentioned above and 1o say that no reply in the
matter has been received so far. It is requested that the matter may
please be looked into immediately and the decision taken in the matter
may be intimated to the representationist immediately under intfimation to
this Ministry.

. 0
No. 6/ 15/2006-Coor;,1. /Amn,u Uhe - [ ?’

Yours faithfully,

iy s et St gy 1T . - n-.u-.-«,....m\»‘
a7dta sqiefou atu. 20
Central aamiistiative Tribunsl

31 DEC """ ‘ (D.K. PALIWAL)
- UNDER SECRETARY TO THE GOVT. OF INDIA

el ., TH913 Tele: 23714350
. C Leiich E.mail: uscoord-mowr@nic.in

\-44y to Shri Sunil Kumar Dubey, Driver-1, CGWB, Div-VII, Zoo Road, Guwahati.

gl

(951 ' UNDER SECRETARY (COORD. & PPP)

¢

(D.K. PALIWAL)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -
v , GUWAHATI BENCH AT GUWAHATI |
\ 0.A. No. 317 OF 2007
sri S.K. DeSeV‘
- ...Applicant
) ~Versus-
Union of In@ia & Ors.
t .‘..Réspondents
- INDEX _OF THE WRITTEN STATEMENT.
SL.NO. PARTICULARS i o PAGE_NOS.
1. Written statement 1~ 12
2. Veri?ioation 13
3. _Annexure- 1 (copy of the order dt;}é.SfOS)'i4—iS
4, ‘Annexure- 2 (Copy of the.letter dtf21.6305)16~f?'
S. Annexure-~ 3 (Copy of letter“dt.ZZ.S.OSZ 18-19.
. 6.  Annexure- 4 (Copy of letter dt.3..1.06) 20
7. 'Annexure« 5.(Cop§ of‘lettef dt.7.4;07) 21
..  Annexure-~ 6 (Copy of the Identity Card) Cog2i33
9. Annexure- f {Copy of letter dt.6.2:96) - 24
10, AnﬁexdrewJB (Copy of letter dt.7.2.96) 25
11.. i}«“nnexure—~ 9 (Copy of letter d;.25.9.96) 26
12.  Annexube- 10 (Coby of letter dt.30.5.96) 27
13.' Anﬁexqre— 11 (Copy of tﬁe‘office ‘ 28

;memorandum-dt. 29.?0.03)'
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH AT GUWAHATI

e

0.A. NO. 317 OF 2007
CSri S5./K. Dubey- .
: o : ...Applicant

-Versus-

" Union of India & Ors.

.~..Respondents

The written statement on benalf of

the Respondents above named-

WRITTEN.STATEMENT OF THE RESPONDENTS

MOST RESPECTFULLY. SHEWETH:'
: N ) _
(I "That with regard to the statement “made  1n
. ' !
paragrapn 1- of the instant applicatiOH the Resppndent%

heg to state “that the applicant was recrui-ted through

local employment exchange.'ﬂs hé is from locgi employ-—

ment ;exchange, ahd as he never gone outsidevNorth‘ Fast
on transfer, he is not entitled Em Emergency passage
conces$ion; Special Duty allowancé (SDA) aéfper ‘Govern-—
ment rules. The épplicant was issued - transtei ‘order$

outside North ‘East on two occasions but the transfer

orders were not executed as the applicant had requested

to cancel his transfer orders considering nis famlly

problems.,  The applicant since the date of appointment

' has been serving in this division and till date the

applicant had not served outside North East on thahsfer.

COrltd. . P/"'

C G W B, Div.—VD

.

4p .85 .0%
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Hence the applicant is not admissible for Emergency

passage concession, special duty allowance (SDA).

\

~

7. That with regard to the statement made 1in
\

paragraphs 2. 3 & 4.1 of the'instant application the

- Respondents have no comments.

3. ~That with regard to the statement made 1in

’

paragraph 4.2 of the instant application the Respondents

-beg to state that the applicant approached the authority

to accommodate him again%t a vgcancy'in the office of
the Executive Engineer, CGWB,-Guwahati and he was ad-
vised to enroll the same at local.emp1;§ment exchange at
Guwahati for his appointment at Guwahati is misleading

and the applicant may be put to strict proof off.

b, . . That with regard to the statement made 1in

paragraph 4.3 of the instant application are false and

misleading. Though the applicant was issued transfer

order from Guwahati to Varagasi vide letter No. 363 of
1993  bearing . letter’ No. 17-15/92-Estt(M)  dated
08.04.1993, but fhe transfer order was.no£‘éarried out.
The applicant was not relieved from this division and he
had not reported- to ddty at. Varanasl. Sﬁbseduently
though applicant was iésued.transfer letter from Guwaha-

ti to Bhopal vide order No.113 of 1996 dated 30.01.1996,

the transfer order was not carried out. The applicant

- since date of appointment, he is working under this

' H;fQTTQ'K%' Dot . Contd...P/-

Bxecutlve Eﬂg_’ﬂeef.

- CC W B, Div.—Vu
- CGuwahat.

N
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Division VII Guwahati and he had not réported to‘”dht?

on- transfer out31de North East t111 date.

!

5, - That with régard to the statement made. in

.

paragraph &, 4 of the instant applloatlon the Respondents

.5eg to state that the appllcant had been promoted as

i

Drlver Gr.IT & subsequently to Drlve Gr. I but there 1is

no change of in the place of postlng i.e. the 1applicant

~

who was working under Division VII, Guwahati since
appointment'.had been promoted and placed in the same
place i.e. there is no ohange'of place due to 'promotion.

A

6. . : That with regard'tofthe statement made' in

paragraph &. 5 of the 1nstant appllcatlon the Respondentq

)

beg to state that the certain special - concesaions and

serv1oe beneflts are admlsslble to otflcers transferrad

hY

to the North Eastern Council when Lhey are stationed in

I

" the. North ‘gfastern Region. The applloant had 'been re-

cruited firom local emploYment.exchange ‘and had been

-

working under this Diﬁision office, Guwahati since
app01ntment till date. The:congessions of EPC & SDA are
available only to those offlblals/offlcers who are
transferred/oosted to North Eastern States from outside
the region:and. hencé the applaqant-ls not eligible for
the above'concessigns;, ' o \

P
\

7. - That wlth regard'to the statement made in -

paragraph 4.6 of. the 1nstant application the Respondents

éontd.,.P/—
Higona kz. Do, ' '
Bxeculive Engineer,
C G W B, Div.—Vi
Cnvrahati.
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bhed 'to_ state that'the concessions of EPC & 80@ are
available -dnly‘ to  those officlalis/officers who are
transferred/posted to North Eastern States from outside
the region and hence the applicant is not eligihle for
the above cowcessiéﬁsf The iﬁternal.Audit ha#'pin- pbinw
’ted the above inadmissible payment to applicant vide
para 7 and had advised this office to méke the recovery

in respect of above inadmissible payment.

A copy of the order ig ahnexed .herewith as

=

Annexure - 1.

8. ~ That with regard to the statement made in
paragraph 4.7 of the inétamt application tne Respondeﬂts
beglto state that aé statéd by the appiicanf that as per
obsefvations of the internal Audit vid@‘their letter N.
WR/CA/IA/62/70064-05/93 dated 15;5.D5; an. office order
vide lettér Nﬁ. CGWB/DIV-VII/ESTT/IA/ 2005428 gated
01,068,055 was issued iq rgspect of inadmissib}g‘ claiwms/

allowances that were drawn/paid to various officials.

A copyvof the letter dtd. 21.6.05% is annexed

herewlith as Annexure - ¢,

1 That with regard to the statement made 1n
paragraph 4.8 of the instant applicatiqn the Respondents
beg to state. that the applicant'had submittedvan repre-

santation qide his letter dated 272.6.05% addressed to the

Contd...P/— .

it L.
E‘;Z:.: Eug'ﬂeﬂ'?e_ ~
c G W B, Dive—V!

Cuvwralh ati.




S T e

Central Administrative Teibunal

/\ L9 may 2008 j

L
* tmer
e

T, {
= Stargdts R
uwahati Bench J

v st

L

[ 51

t

Director of Admini§trati6n, CGQB, Faridabad, requesting
to pardon him and also promising that’he will not apply
for emérgency p$ssaged conoession from which it can be
inferred that h@zis admitting indireofly that he is not
éntitled for EPC. ) ' -

A copy of the letter dtd. 22.6.05 herewith as-

Annexure - 3,

~

A}

10. : That with regard to the statement made in
paraéraph 4.9 of thé instant applicatian the Regpondehts
beg to state that.it is agreed that as saild by-7Cent%al
Head GQuarters vide letter No: 4«&2?8/90~Mih. Estt-5176
dtd. 2.8.2005, the recovery in respect of inadmissible
amount paid to the aﬁplicant amounting to Rs.15763/- had

been recovered from his salary in instalments.

d1. ' That with regard to the statement made in
paragraph 4.10‘of the instant application the Respon-
dents beg to staté that the appliéant was transferred
outside the NE region on two océasion and after serving
outside NE region, he was‘transferred and posted back at
Guwahati, is false and misleading. Though the applicant
was issued transferred order to other divisibn ‘on  two

'

occasions, the transfer orders have not been carried

’

6ut. The applicant had not wo;ked outside the North East
‘on transfer from his date o; appointmént to till date.
The applicant méy be' put to submit éroéf off that he had
éerved oufside NE region on transfer. "

H"\momﬁé \Q,,s.l '5__)4)3 ' Contd...P/-

. Executive Engineer, : . .
- CG W B, Div.—VO : S
Cunwrahati. -
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12. . That with regard to the statement made in

paragraphs .11, 4.12 and 4.13 of the instant applica-

tion the Respondents beg to state that the appllcant is

informed olearly by Central Head Quarters v16e letter
' ‘ e R

Nq. 9-4278/90—Min. Estt-22 dated 3.1.06 stating that in

terms of FR & SR, -Part II, Govt. Servant transfetréd to

NER & Union Territories will be entitled to LTC on two

'addit;ona{ occasions during their entire services career
as "Emergency Passage Concession” and intendéd to enable
them and families to travel éo their hometowﬁ in emer- .
- gency. As intimated SrijSunil.Kumar Dubey, Driver Gd.II

was hnhot traﬁéferred to NER, Guwahati but was initially

appointed in NER, Guwahati. Therefore, he is not enti-

. ; N
tled- for “"Emergency Passage Concession”. Subsequently,.

. . . \ ' -
,agaln Central Head Quarters informed the applicant vide-

letter No. " 4-4278/90-Min.Estt/378 dated 7.3.2007 1in
~ - b » \

rgspebt of representaiioﬁS-against recovery of EPC and
payment of SDA thét the Ministry has informed that -as
per the Government of India instructions the concession
of EPC & SDA are available only to those persons who.are

transferred/posted to North Eastern states from outside

‘e

the Reglon The oonce381ons are not admissible to lo-

cals. 'Since the applicant was recruited localzty through
Employment Exchange, therefore not entltled to these
benefits. . _ L .

A copy of the letter dtd.-3°.1.06 and 7.3.07

are annexed herewith as Annexure-4 & 5.

:» N 0.0 »
Hg;sei‘;nt q Eng%;ééﬁ b

¢ G W B, Div.—VP
(huﬁahaﬁ .
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13. That with regard to the statement made in
paragraph 4.14 of the instant application the Respon-
"dents beg to state that the s;atemeﬁts b{ the applicant
that the applicant has been tranéfgrred and ~ posted
outside” the NE region on two occasions and after serving
o&tside tha NE region he was transferred back to NE
kégionlrare false and misleading. Though the applicant
was issued transfer order from éuwahati fo Varénasi vide
letter No. 363 of 1993 bearing letter No. [7-15/92-
Estt(M) dated 08.04.1993, but the transfer order was not
carried‘out and he had not réported to duty at Vafanasi.
“Subseguently though applicant was issued tggﬁsfer letter
from,Gﬁwahati to Bhopal vide order No.113 of 1996 -éated
36.0{.1996,.thé transfer order was not carried oﬁtr The ~
applicant since the date of appointment\has been serving
iﬁ this division and till date theﬂapplicant hao not
served outside North East onltfansfer.‘Hencé the applii—
cant is not admissible fdr Emefgenoy paséage concéssion,"

~

special duty allowance (SDA).

-~

\\

14, That with regard to the statement madg in

7 i . .
paragraph 4.15 of the instant application the Respon-

dents beg to sﬁate'that'the applicant was recruited
through 1local emploxment excﬁange. Since the apblicant
has been recruited locally through local employment
excﬁange and as he had never.served outside North East
- on fransfer since the date of appointment, the applicant

is not entitled for Emergency passage concession &_SDA.
. . Contd...P/~
'H"‘GO o Wr. Dod»
Execmve Engineet,
¢ G W B, Div.—Vll
’ CGuwahati.



{ 81

A copy of the letter i< annexed herewith as

Annexure - 6, -

15. That with }egard to'the statement’ made in
Tparagraph 4,16 of the instant'application the Respon-
dents beé to state that the statements are misleading.
Though phe applicant had been transferred from GUwahati
to Varanasi vide office orde; dated 8.4.1993, the'tfans—'
fer order had not been carried out. The applicant may be
put ~ to strict proof off to establish that he had been
relieved from this division-on rransfer to the Divisio-
nal Office at Varanagsi. The'applioant may be asked té
sﬁbmit proof like relieving order from this divi;;an, a
copy of transfer order showing the applioént transferred
from Varanaéi to Guwahati and relleving ‘order. from
Divi;ional-offioe-at Varanasi etc. Though the applicant
was issued transfer order to Divisional Of%ice at Bho-
pal, the transfer order was not cafried as the applicant

nad represented to ‘cancel the transfer order considering

his family broblems.

’

Copies of the letters are annexed herewith as

Annexureé - 7.8.9 and 10.

16.. That | with regard to the statement made in
paragraph 4.17 of the instant application the Respon-

‘dents beg to state that in reply ﬁo the represéntation

N

Hitompa We. Dol
Execu(jve Engineer, gontd...P/~-

C G W B, Div.—VlH
Chiwahati.
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from abpiicantragainst recovery of EPC and payment of
'\_ SDA, - Cehtral Head Quarter had clearly informed the
~applicant that. the coﬁcession of EPC & SDA are avéiiable
only to those transferred/posted to North Eastorn states
from out31de the reglon. The concesslons are not 'admlb—
sible to locals. Since the applicant was recruited

locally through local employment exchange, therefore he

was not entitled to these benefltsu

-
f
N

17, , That with regard to the statement made in
paragraph 4..18 of the instant application the: Respoﬁv
dents beg to state that the appllcatlon made by . appli—'

A}

cant .is not made for bonafide cause.

18, o ‘That -with ’regard to the statemeht made .dn
 paFa§raph,5.l'of the instant application the Respondents

.  beg “to state that the applicant was recruited through
}looal Vemploymentfexéhange.~As he'is from local eﬁpfewa
‘ment exchange, and as he had never gone outside Nor th
‘tast on transfer, he is not entifled'to Emgrgenb?l pas-—
éage conéessionu Special Duty allow;noe>(SDA7 as per

s

" government rules.

-

;o I ,

19, That with regard tq‘the statement made in
lparagraphs 5.2 & é 3 bf the instant application"tﬁe
.Respondents beg to state that are m1sleading. Though the
ce applloant 'has been _issued with vransfet order OH- twd
oocas:ons, the transfer orders were not . éarrled out The
k-\\fsqmﬁq Re: Dol | COn-td...'P/—‘
Executive Engineet, ‘ .

¢ G W B, Div—Y"
Chuvrahat o _ l
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applicant had never worked outside North East on trans-
fer. As the applicant is recruited - lqoal employment
exchange and he had not reported to duty “on transfer

outside North East, the dpplicant is fot entitled for

EPC & SDA.

20. That with regard to the statement made 1in

paragraph 5.4 of the instant application'thé Respondents

bheg to state that are misleading. The applicant has not

been posted from out31de region on the other hand tﬁe
RN

applicant was reoru1ted through local employment exchan~

ge. Hence the appllcant is not entitled for SDA.

21. That with regard to the statement made in
paragraph 5.5 of the instant application the Respondents

beg to state that are misleading. " The appllcant has been

'1nformed well in advance by then Head Offlce vide 1etter

No. CGWB/DIV.VII/ESTT/P5386/OS-4343 dated 29.10,.03 that
"LLTC advance & permission for emergency passage oOnces-
sion could not be sanctioned to Sri S.K. Dubey, Driver
II. as he has not been transferred from cutside the N.£.
Region. Moreover entire amoﬁnt earlier sanctioned to him
for emergency passagp concession will be recovered from
him if any objectlon p01nted out by the audwtr in this

regard.”

A copy of the letter dated 29.10.03 is annex-—

ed herewith as Annexure - _11.

. : . Cohtd...P/—
Nigoepg Ry Do
Bxecutive Engineer,
C G W B, Div.—VB
‘ Guwahatl.



22. ¢ . That with ‘regard to the statement “~made !ih
paragraph 5.6 of the instant application the Respondents |
beg to state that the applicant had been recruited
‘through iooal employment exchange andphad not worked
outside North East on transfer and hence he is éot
fulfilling the éondition laid down in 0.M. dated
14.12.1983 issued by the Govt. of India, Ministry of
Finance, New Delhi.’

23, ’ That with regard to the statement made in-
paragréph 5.7 of the instant application the Respondents
beg to state that>are misleading. Though the apbiicant
has been is;ued with transfer order on two occasions,
thevtransfer orderS'wére hot carried out. The applicant
had never worked outéide North.East'on transfer. As the
appiicapt is recruited lqcal employment exchange and he
had not reported to duty on transfer outside North East,
the applicant is not entitled for EPC & SDA. ‘

24, - That with regard to the statement made in
parégraphs 6 & 7 of the instant application the Responw

dents have no comments.

25. That with regard to the statement made 1in

paragraphs 8.1, 8.2, 8.3, 8.4 & 8.5 of the instant .

appllication the Respondents beg ﬁo state that the appli-

cant had been recruited through local employment exchan—
. /

: Contd...P/-
Hisosa Rgy Dol
BxecuNve Engineer,
" CGWE, Div,—\ﬂ'l,\
Guwahati.
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ge -and had worked outside Nor th East on transfer from
nis date of joiﬁing to till date. Hence the applicant is
'not'entitled for Emergency passage Concession & Special

puty allowance. The petition,may be dismissed at Dhis

cost.

26. ~ That with regard to the statement made in
paragraphs 9 & 10 of the instant application the Respon?

dents have no comments.

Hraoolo Kgr QoL . -
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aged about vyears, R/o .}U%E;.... ........ -

District K:ﬁ“.".".‘g.g.land working as
has been authorised by the Respondentl to verify the

statement on fheir hehalf. I, do hereby vérify that the
/ : : . :
statement made in paras [— &, /O, !, '3 /16-R06

+

of & fer 35 are true to my knowledge and’

those made in paras 7, &, 9, ‘12, 7’9, /15 L %/
being matters of record are tr§e to my inf@rmation.
‘derived therefrom which I believe to be true. and the -
rests are my humble submission before this Hon’'ble
Tribunal and T have not suppressed any material facts.

And I sign this vérifioation on thisykth gay"

of wAY - 2008 at Guwahati.

p]
Hisompo Ruaon Dof.

Signature
 Executive Engineer,
Cc G W B, Div.—V1
Gawahati.
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territories will be entitled to LTC on two additional occasions during their entire  service™eareet

“Emergency Passage Concession” and intended to enable them and farhilies to trave

emergency.

While scrutinizing the service particulars and other records of the officials of office of the Executive
Engineer , Division-VII, CGWB, Guwahati , it was observed that the “Emergency Pass
 allowed to those officials who were not transferred to North Eastern Region but-were

NER 1i.e. Guwahati as detailed below :

S1.No. | Name of official Place of initial | Details of EPC availed
, posting
1. Sh. Sunil Kumar Dubey, | Div-VII, (1) The payment of Rs. 1760/- (Rs.1600
Driver,Gr.-11 CGWB, Adv.+Rs. 160/- final bill ) was made in

Guwahati January ZOPO.

(20-12-89) (2) The payment of Rs. 5865/- ( Rs. 5600/-
adv. + Rs. 265/- final bill ) was made
in Nov/2001. -

(3) The payment of ad+=8f Rs. 8138 was
made vide bill No. 337 of 04-12-03
Total : Rs. 15, 763/=
Sh. R.P. Sharma, Peon -do- (1) On first occasion total amount of

hJ

Rs. 1808/- was paid in
February/2000. .

(2) Total payment of Rs..5632/- was
made in Dec/2003 on second
occasion. : '

]
)

© Total : 7440/=

The emergency passage concession is admissible only to thosg officials who are transferred to NE
and not to those who are initially appointed in the region. It may also bé mentioned that Sh. S.K.Dubey w
allowed EPC on three occasions . As such, inadmissible payment was made of Rs. 23,203/= on this accoun

It is stated that Rs. 15,763/= and 7440/= may be recovered from Sh. S.K.Dubey, Driver and Sh. R.

Sharma, Peon respectively under intimation to Internal Audit (CHQ).

Twsug (GVG

o \ac+ Do¢

Executive Engineer,

C G W B, Liv.—ViHl
Guwahati.

I'to theit hamef,t@yvri_.in

age Coticession” was
initially.appointed ir
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7 - ‘NOs ... claims/allowances
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5. shrd B.C.Kalita S apil(d} allows 205
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6, shri K,C.Das « 8 . T3
®
7. Bnri K.Co.Math " ® ) 20
»
g. ghri Niranjan Hedhi, " n fnT
m : ‘
o, shri R.N.Sharma, " " 131%
ADCH
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DXaCo
e g T ! -—--—--'v-.a-—vdwv‘wr« - eyt e e T T «w-#mwmw-ﬁ—r—rw gyt T T TR - —
T‘G wmA Qg&,a cott. W

k*‘WOﬁﬁn s Dot

Bxecutive Engineer,
CG W B, Div.—VH
CGnvrahat

e RN S T T




be recovered from %he s

IEID R

DISTRIDUTION x;

-1 Per@on concernadQ

ﬁ i, BL1Y € ek b
Tsug (.e)\a
) Qs * Yok

s xecutive Enginmeer,
CGWRER Liv.—VH
Cuwahatl.

-

b
2. The Caahior CGWB .

ala >
ok N

m&odﬂ

. “,1;.



LR 95€) Ny W‘\f\‘h'iﬂ U UAR -3

A4
Ao\
A

,.f[ _ Dy 8- Hool - 226 (RS |
y SR Xb OJ/-& / @{ /
S , Bt pran QQ\")Q (\V% /?g\
2 i"? ‘jﬂ . s"_ . A_ ; 4_ A D) ‘

iR Disector. bl ot

Ceadiod Qrocmd. Wal éj: P\

. CG.0 Complex, NH- ¥ /

S faitabad - Latoof e Bl edopen
b T, DM Gopalgeny(Bike
\ - §/>m> - L4143y

) 3 ; #%
dhnovgl. Biope QR@L%"K&%’?
7 jA (\ Loty ,/0{3,91/ . \\/ o
e @ul;u&;k mppﬁécﬁouﬁﬂw ko, vC._M&QMma dﬁq‘. fu CoveAing
o llﬁm, o% %g tm\%@fm.c# (Paxgwge Comeriiten- -

WLAR, pkéla..ura\ol sspeet 9 bog to 'Lgisth: Mot ) am a
law post emnplogee do wotn djico, Duvioton- VIl Guuwalad
3 wecaveol oo Al o youwr Hi Hyee om 2]-6-0%
wlese oo, 43 NO-CGW-B/DIV-VI [ E.TT/T.A [2005- 033
MaWLOU?\% 'Emnef e_fmG,H: @M%g Qemu&&ld‘,nm_ . \Cfﬁb, 5 LyES
o;tto,d‘kmq v LR KQ,CLC“V@_, Q_q\gi,cw.cm %‘O'Sl’ Qag;{- {9, Jdears 0/1\({,
(_»L?t&if}f. 2R pt.s’\,‘tﬁcﬁ (\3\00 2P Q)’?u—‘d [f(qs\o Wleddar e %n.@(’f)wtma
3“‘%‘&“ e AL (Ldb.p@gmrlc{ 120 NE ;uﬁ(‘; D (A3 oA RU’A’, &{-Ag #',
od:d::_@f.c_ roi-%ma\(‘__.(a\'t PN ﬁ&‘\c{ O\’VGK'LLE-EQ AR, @,%Mﬁe_m OLd @él&&ﬁi
Opmet Sotlon . A2 ’ko.ﬂ lowrg —
m Lav ff»LL@\o\cQM 5 -e D.0 [ C,UL&O L9 DO ) 4 /w‘n\&’gcmog Jor ﬁah(‘}ﬂ[W)
@ Qax O-K- ’QD‘R""L') Dic. Qu Ro 29 oL -4!\419\977@\%@ to %_quvﬁsﬁ\loc{:

@ Qo N Veqma | ATE Ccmﬁ\@ 20 DDD -4.m<>\23m..e_3 ts QR@FM)
() S SN Si W\,ﬂpx»,'.DIC (mp\o L9 DO O -—l,«a/a\gg.c,waw)—o VMQmA-&Z)
y @ Jai Hok Beleng ,DIC C wlhe 19 2000 v-l-wume%tv\p'é 0 @.Qu&ma)&w}/)

&q,) Kene. Aoy be. @tlus o%tco &f-{lp\%/)s, e Lawe. }i/\_éf—'

. A .
(,\..(PDCLQ'L(J\'EM”\@@\,{‘ ). :}\J.L, 9&.4a.c(:,c-(‘.1'n» el ﬁ\%f\/‘e‘ QN??LQ],Q_@@ ML.

Qamu@'e Neof (?M,aa.ﬁ e Concecldon el A W9 ed im f?ﬂxa_

LS

J%z\m ¢ olg_c.ﬂa@ '
\QC_;;/} Ao Lelle weRicfl 3 Rbesoved on LI-C-0¢ AR,

oloove. anention AM)‘L‘L}*"“% Wwete erocteded] o9 JRoey

oot r?‘_flfi.f_rgjm'm ol QG{«?"_}# Mﬁw:@mi D alse

‘/"{Q‘ot&cjgl_{‘“ S0 dey gzas{&mm,,.'_ o0 amel 9 RorniSe. JRot

ALCJALSA, -
.‘U)L,?-U'P (J\_.,"L(T-_ \9 ceea Ll g\@i’ (?Ldlp@/g %0&, NTN \gcmcg P&kl&uﬁ(
(encenceen, \o*isw)‘mweﬂafo oLV P@“&% ron P’@ oo e and b, Q).
, N’é \9 -a%ﬂ@q\‘j\; * T\ QQI’Z/U\'
gécwﬁvaf E‘i%?m?e?“‘
CUWER, Div,- Vi

‘ L qumana Ty 2t

oawmes AL




. | ,\qb/

. %AC'LQ\& HWQL@J M&p\nﬂ) . 9 QA v R >

folag £ vy OU%M for e Fo m ®
e, aecefeaiy M u,uurnxomfj 0%» arty el

o teall Lo ol rnLH aitu_g,%

T ﬁwpb A
\Q,odwocw\e Lrcolly JQLO,;O)J&\& o SLongeolenation- (L(Zg,
ae{lw‘uq (O&C’Q)‘Q.U'ﬁf\ % - %WNL# : .
L o eamaloseog Ao, xer0x LOEY %J&QQ, Loty

&o.'or‘a,_w.@/ piv-vi [ ESTT [ 1] 2005 423 Jor O

Ll fﬂ%u&mﬂ-

TRk L2 8 oL, 4. | g '
, | Mnewns el

Daven - 1L _ !
C.Gw k., Qbr-vU, '
o0 _RO 0\9Q1) |

5 cwoedodi-HE 1028 -

c‘%’}}@ :
G”&-\a’, woo®

=

| Qfﬁz}.,%@w@’kﬁ@_&eif

'Emfa.c.d,i_v C I;;‘D\%-UD\Q.Q.’\, p ( ' ocz—, C}:ﬂn/d) o
! 1 ¥ N \\ '
0.6 B, v Vi, ZooRoad, s, S,
Az NS
&, ﬁ@{j’

Gt LUGK-QO\tE. I P,
6‘(/ .. /::‘? '/J /

@ Secardriy Gemaornal
ATCGLI BEA
MNH- TV .
Orerdaloond ~ L1001

@ G\Leq\ez\a{ rfec.u,»}f:&.:&(_ 5
04108, dev-ViL, | L

& cxwoRate o RIDQL \\i\
@)ﬂ.m—cﬁy Sondk 1) CHE. |

Advonnce (o py

Tt { W

“‘H“‘"’T s P
o$

c@qquuve ﬂg,'u\eg; .

¢ ¢ W B, Div.—VU

Gnwahati.



CDEEN POYSI.

0

Y -
Wl

-
[,
NET
ML

. 2
v4 NNLXAMNL - § 4 >

-
— e ————

NO.4-4278/90-Min.Estt., .+~
Government of India,

Ministry of Water Resources,
Central Ground Water Board,
Bhujal Bhawan,

NH-4, Faridabad - 121 001.

s

TO/
) The Executive Engineer

Central Ground Water Board, B
Div.VII, Guwahati

Sub: Prayer for stay crder on EPC for re-aUdit and request for p t of

SDA - regarding.
Sir,

[ am to invite a reference to the representation of Shri Sunil Kumar
Dubey dated 5-9-2005 addressed to this office and copy endorsed to the
Ministry on the subject cited above. In this connection it is stated that in
terms of FR & SR, Part-II, Govt. servant transferred to NER and Union
Territories will be entitled to LTC on two additional occasions during their
entire service career as " “Emergency Passage Concession” and intended to
enable them and.families to travel to their hometown in emergency. As
intimated Shri Sunil Kumar Dubey, Driver Gd.II was not transferred to NER,
Guwahati but was initially appointed in NER, Guwahati. Therefore, he is not
entitled for “Emergency Passage Concession”.

Shri Sunil Kumar Dubey, Driver Gd.II may be informed accordingly.

Yours faithfully,

. ) /

Q\@’ e

' | ( P.N.SEKHRI)

Kf'\’q Ut)’a Administrative Officer

Hiven hfta, o5 - ©
Biecuve Engneeh

CcGWB, Div.—VU
Guwabhatl.
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A% No.4-4278/90-Min.Estt. ;£ VAR
Sy y L Government of India 07 © :
N “\ Ministry of Water Resources
5908 \x Central Ground Water Board
yd < Bhujal Bhawan
N NH IV, Faridabad-121001

Datd: 7 MAR 2007

OFFICE MEMURANDUM

Sub: Representation from Shri Sunil Kumar Dubey, Driver (Grade-I) against recovery of
EPC and payment of SDA-regarding.

[ am to invite a reference of your application dated 05-09-2006addressed to this
office and copy endorsed to the Ministry on the subject cited above and to say that
clarification has been sought for from the Ministry in this regard. The Ministry has informed
that as per the extant Government of India instructions the concession of EPC & SDA are
available only to those persons who are transferred/posted to North Eastern States from
outside the Region. The concessions are not admissible to locals. Since you were recruited

/,-mw_wgké\!ocally through Local Employment EX , therefore not entitled to these benefits.

’:\ B ft-ﬂlq‘

e 1 -

oI
S .'\_,\\ %‘ZZ@\
I \ ,
e | @%@v‘%}? (S.K. SINHA)
K \ o q! 17..‘ N . . . » . .
ﬁf‘,’é}, ’ b"ﬂg/;" Director (Adminstration)
1o (0
ol Qumil K amar Gy
} w7 Shr Sunil Kumar Dubey. /
3 _ /I Driver (Grade-1) /
e Central Ground Water Board.
e e Division No.VII. Guwahati
Copy to the Executive Engineer, CGWB, Div.VIL, Guwahati for information.
X . o K)/‘
' ~~ (SK. SINHA)
§ . Director (Administration)
T Uk&t
i los* ol

Executive Engimneer,
C G W B, Div.—Vl
Gnwrahati.
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~ sunil Kumar Dubey
MTD, ' a
cows, Division VIiI
Guwahatle 75134. )

To _
: ‘ O, N
Tha Director {(Admintisteaticn), R / K éﬁﬁm\
Centrxal Ground Water aard, ' My ‘ f%éﬁx
N i"- I V M s ) -,/":-:!.,)
FParidabad (Haryanal . e
. s
) J : \ ! r{
Sub 13 Reproesentation for withholding transfer ofﬁé%??@- e

sir, , _ .

Respectfully 1 beg tu state that, vide your
office orlaxr il 113 of 1998, jgaued under levtel NO.
17=1/96 Eacc(i) dated 10.1.,96, I have Leen transfarred
tu DiveXII, phopal. 1a this connection, I beg to lay
down a few lines gor your kind and ayapathetic conslde=
ratliosne.

1) Inat, 8icr, 1 had applied for oy transfer
Varanasl on 10,5.1990 whoen wny Family clroukstancs was
deleoriating Say by day and the climata of Guwahatl was
also uot suiting me end I was always guffering from
Diarrhosa dysenntery. But my requesh for transfer to cthe
places of my chioice could not be materialised fera long
time . As a remilt of this delay and anxiously walting
for several years , there was no altcrnativc'left'with
me except to bring and sattle my family at Guwahati.

11) In these cilrcumstinces explained above it may be
mentioned that all my children are getting education in |
%'Guwahatl and y fanily is settled here i1l the comple= ’ |
B tion of the e€ducation of my children according to the
”?syllabus‘prescribed by the secondary gducacion Board of

'l Assam. 1€ will be practically aifficult for me to change

¥ tha coute OF education LXOM Asdanesa to Bindi mediun

in llaohya Pratoshe

iil) therefore, I request to kindly cancel my
transfer ordex fox phopal Division and my &ll request
for transfur to othel plaues made in past may Le treated
\ﬁQ? to as catcalled till such request is made again in future,

) for which I shall be highlty obliged.
Thanking you. N
‘ | -
_,( 'Vg . Yours faitnfully?
! 2 : : L/} <
i oAk
. 00 Tt (ﬂ, ' /dgb
P « i
H3 e Qo ( SUNIL WUMAR DUREY )
ExecutVe Engineer MTD, CGWB, DIVISION VII,
- ' GUWAHATI~24 .

C GCWE, Div,— Vi
Cinwahati.
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. Government of I

Bivisien=ViI, Zoo Read,
>--Guwnhati~2h

TO,
The birect@r(ﬁdmn.) , £ &
Central Ground Water Reard, w%g=;
-RH-IV,Faridakad :
Haryana

Sub: Transfer of Sri Sunil Kr.Pubey,i.T. B.from
Guwahati te Bhopal Eivision.

Sir,

I am to forward herewith an applicatien ‘ot -

Central Ground Waterrﬁoard,

8ri Sunil Kr.Bubey,M,.T.D.of this division,fer oancellation :

of the transfer erder te Bhapal Eivisi@n, }

In view of the aifficuﬁties explained by

NGO, MWVII/ES'.!‘T/ P-335_/95- f £> [ k)

3hri Sunil Kr.ﬁubey,ﬂ T.B. in his ~explanation; his case’nay .

be considered synpathetically,se that the edusation et

Scheel ¢oin¢ children Ais. nat discentinued.ﬂereover 1t

added that being an @bedient and ‘efficient dr&ver of f;?_j
isien,his seérvices are abselutely necessary, #o he may kindly

| retained in #%s divisien.

Thanku‘f; You
Yours faithfully,
Encle: As abeve ‘ VV/
(s. mmﬁ(\
XECUTIVE. ENGINEER
Tt tha~
at L« Dot ,
Bxecurive Enmgmeer, ﬁ/

C C W B, Div.—VJ)
Guwahat.
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Sunil Kumaw fubey /
(THROUGH PROPER CHANNEL) S.C.D.(OG),
Central Ground er .

Board, Divn. VII,
Guwahat i-781024.

The Director (Admn.):
Central Ground Water Board
NH IV,

Far idabad (Haryana).

~

Representation for withdrawal of the trans-
For order No. 113 of 1996 issued under
Tetter No. 17- 1/96- Estt(M) dt. 30.1.96.

Sir,
Wwith reference to the above I have been

transferred to Division X§l.Bhopal . In this connection,

I have already sent my representation for cancellation

of my above transfer due to my personal circumstances as
Jaid down in my repres

(copy enclosed).

entation letter dated 6.2.96

But, inspite of my above representation I
to join at Bhopal immediately vide CHQ
Now I am

order may

§g have been asked
R
letter No. 17-1/96-Estt (M) dated 16.9.96 .

again request ing you that my above transfer

3
il
&zﬁ kindly be cancelled looking into my circumstances
%FF@ already explained in my letter dated 6.2.96.
Ty
N
An early action in the matter 1is requested
please.
- 7L .o | #{Lg . Yours faithfully
[ .
; fL- YT Ct
‘ ‘ »\ ot At Q
! f\' \
s X
J é// \ ) SUNIL KUMAR DUBEY )
1 ) 7 5.C.D.(0G)
; 7
! Tsun Gh

RS i

o<« Te«

Fxecutive Engineer,
oG W E, Dive—VH
CGuwahati.

vV W - B —— :
R
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GOVERNMENT OF INDIA
Ministry of Water Resources
Central Ground Water Board

pivision VII. 700 -Roads -
Guwahati-781024. '

No.nxv.VII/Estt/Pfaas/gsjzvDated_30th‘September,

To o
The Director (Administration),
Central Ground Water Board,
NH IV,
raridabad (Haryana) .

Sub : Representation of ShtiESunil Kumar pubey,SCD
(oG) for cancellat ion of nhis transfer to
div.X1I, Bhopal.

Ref : i) CHQ 0.0.No0.113 of 1996 issued under letter

No. 17-1/96-E5tt(M) Qated 30.1.96. '
ii) CHQ letter No. 17—1/96—E5tt(m) 3t .16.9.96.
Sir.

I am to forward herxe ith an application of
shri Sunil Kumart Dubey{&ﬁCD(OGQEF the subject cited
above, which is self-explanatory.

it is also informed that the‘individual had
made a representat ion in this;;ggapd:on dated 6.2.96
which was also forwarded’to’CHQK'FéridéBad~with
favourable remarks by this oﬁﬁicé-on;déted 7.2.96 (copY
enclosed) . No response seems to have been received by
this office in this regard till date.

Now this office had again received letter No.
17-1/96-Estt(m) Jated 16;§.96,fegarding transfer of
privers in which the name of shei sunil Kumar Dubaey 18
also under transfer 1ist. at serial no. 13 for vrranafer
to division Xx11, Bhopal . Since=there-haeﬁalready~becn a
shortage of drivers in north east pivision and:generally
nobody wants to join here easily from'outside of north’
eastern region and moreover the~individual {s willing to
stay in remote area of North East. Looking into, the
genuine problem of the indiv idual as well as the
necess ity of drivers in this division . it is requested
that his tranafer order for Bhopal may: kindly be
cancelled and this office may' be infpnmed'a;cordingly.

Yours aithfully:

Enclo: As above. ’ f e '
: @;DY% Tsua (o
: ( N.P.S, NAGI )
¢_ _EXECUTIVE ENGINEER' Hi b
copy to : - S ayecutive Engineer,
5, 51) ~ ¢ W B, Div.—VD

shri sunil Kumar DubeY. scD{0G) CGWB,

piv.V1l. cuwahat i for informat ion [96
%,0 @
NAGL )

,,N.P- »
q{}m REXRCUTIVE ENGINEER

Cnurahati.
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NO.CGWB/DIV.VII/ESTT/P-}B6/0§—-_
Government of Ind a, IJ

Central Ground Water Board,
Division-VII, 2oo Road, .| 1L

Guwahati-~24, ]
} D@ted :26?,-“ . né [T :i
. I o
ﬂj: 7‘~
OFFICE MEMORANDUM T
l : )b ot V/

LTC advance & permission for emiefgency passage -~
concession could not be sanctoned to Sri S.K.Dubey,  Driver-
11, as he has not been toansferred from outside the N,.E.
Region. Moreover entire amount earlier sanctioned to him
for emergencyg passage concession will be recovered from
him 1f any objection.pointed out by the Audit in this
regard.

(

HEAD OF OFFICE

{ -

. L
sri s.K.Dubey, Driver-II, ' Y l
CGWB, Division-VII, o U (Jw?r
Guwahati-24. . .« v N R |
: LAl oo Del»
I . ' ' nxecutiye Eng:oier) - |
} : ~~ SGWB, Div—VvD’ |
- Guwahat, ‘l‘ .
' N L ! '
X : i r, l . l
& g o8¢ 5 & @ -
: - |
Vs Br// , 1 ) _l]
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' 1
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